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34.

35.

36.

37.

Leave preparatory to retirement

A Government servant may be permitted by the authoompetent to grant leave to take leave
preparatory to retirement to the extent of earmavd due, not exceeding 300 days together with
half pay leave due, subject to the condition thethdeave extends up to and includes the date of
retirement.

Persons re-employed after retirement

In the case of a person re-employed after retir¢ntiem provisions of these rules shall apply dwif
had entered Institute service for the first timetluadate of his re-employment.

Power to relax

Where the Board is satisfied that the operatioargf of these rules causes undue hardship in any
particular case, the Board may, for reasons toeerded in writing, dispense with or relax the
requirements of that rule to such extent and stiltifesuch exceptions and conditions as it may
consider necessary for dealing with the case ustgnd equitable manner:

Provided that no such order shall be made excepttive concurrence of the Visitor.
Interpretation

Wherever any conflict or doubt arises as to therpretation of these Schedule, the Board’s decision
in such cases shall be considered as final andngrah all concerned.

[F. No. 24-8/2017(Sectt.)/T.S.-1]
R. SUBRAHMANYAM, Addl. Secy. (TE)
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TH o AR it S0, FeAT o T qIE AT § | GR1ATeqeT #hl (Fged Ha |
(2) SHRTATEAEAT T UH STl T HarT AT ST 3 UHT Flaems T& it Srust, S are
FTRT AHI-H9T 9¢ ATAST 0l 17 |
15. o G~

(1) Fer "= aRfa=TT 17 & 37 977w (5) & @ () & i weq =37 afmfa &t
Tttt 9% F1 g vE AaeEt =i aat 9 s G St e ST a1
Ta-aay g7 fafafass w3

(2) wfarfmm € amr 19 # swafaa g F afofem, ot w1 79 wd=r grn &
TE—
() R, ST favia G919 & ISRl 6 srhfeds RiFaar o &, &
Ffererat st s % forg Ul shrdars w e, Sar e gy e e oo
(F)UH AT Fdea] T AT Y, AT (Heers g fHaer T s

16. FHATIER & TSI T AT —

(1) HHATT & FHATGR 6 T FEATTEE A 1ha 7 STT0—

(i) <reAfors FHATEE | e, ST Mo, =, 9ggad =, 9gia#® A= i
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(i) TERATERr FHAETGSE |, i s, SSi=ae, B &= & Jees S& g2amy
TFT=ST, HEUTA, FIHA, THIAF (FTAATAT), Hehfoeh, SATH HIT TZIAF, THATh0]
TETAF, T TEAV SIRers ¥ UH 37 qahet 10! g, ST aTe g7 GHT-J9T 97

(i) emEHE FHATEGR H, FA-A=E, ST FA-A9d, TgAH TA-H =S, AGTTARI,
AT @7 ILeAh, Tagh (FrAemy), e Arawrd, Msi q=a, FEaEr 9T
T UH 3T JomE=E Ug, T 99T-g99F 9T a1 i AfAtewa o s, aftgfea
g |

17. Frafat s Fraf 3 R sfim-

(1) "ea= § F+ft 98 g @ gy 9% S g i @i e i e
g o= wea it afa grft & faferse o7 deame & #9110 & 9eqai § ¥ =
T T ZIT 937 S0 |

(2) =f% 92 BATOT g7 94 AW g a7 9% & Faee oY oad go-ai=a g g e
STaAr 3 fastmoe ¥ fafAfdse adg & sew areq sy smeeAt o7 s "/tate g
TS & oI 3T ®ers & forg qom =9= || g eRret ghhar & o o= B
STTOATT |

(3) 37 uRfa=w (1) ® =t ara % gra gu «ff afs & 78 aqf~a aw=aar g, ffy= =i &
T e it AaETse X AT A9 g Sl F9T-99T 9% 0 e 9% qq =

Aot afafet g F=m BT ST g e 39T fraTient &1 a9T-a9T 97 9
T ATIRIAT FIT T IHAT & ATEE T FIATS FA 6 (0 [F39 &l FT

ST |

(4) TP seferg Yot & o MgEaa fed 997 91 =0 999 § Hald 93T gl 9a97-
THT T AT T T AN ST AR T SATEL0T HT |

(5) Ao 9=t & forw o+t Myt Meger afed === afefaa i et o e
FTIT T STTUAA, 377 -

(F) 37 e (e =t | 9)

(i) sreer — Qe

(ii) TEET — FATETE T A< Teh (90T |

(iiil) TEET — THF ATE T ATH T AT o I F T T |
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CIEKICE

(i) sTeTer — A9

(ii) TEET — FATETE FIT A< Teh (90T |
(iiil) TEET — ATHF AT FIT ATAITST TAATAT 6 I & o1 TG T |
(3T) TETFT AT, FETIH A= A GO 94

(i) srerer — Qe

(ii) FEET — TS FIT ATAITRA (FATAT 6 T | T T2 |

(iii) TeeT - Tag fAawmery, T 4w, few oo === fer s w= g,
faramTTeer g emfia 92 it sraer srteufa § e g |

() T qF=a
(i) srerer — g

(i) TEET — 3T A9 AT GHATEAAT § | T Th1ATETT AT s =AY |

(iii) T=ET — A F A ArAEard, SEE 7 vw Gous g, g e & G
aaeg ¥ T9=1 2T |

(F) ATTHTYS, TH F ST ST Tl

(i) sTeTer — A9

(if) TEET — oTTHF ATE FIRT ATAIGT FATAT 6 T F T T8 |
(F) T&T () T ITAL &AL I TRAThT 3 37T 9

(i) srearer — s

(i) F==7 — Ao g AWt 37 Feas a1 gwameasdt § ¥ uF

HFRTATETET AT 1S AT |

(iiil) TEET — THF ATS T AqH T [AATHT o I F &7 T& |
(iv) T2 — FATRAT, Hag AammeTer a7 £ 9= |

(B) ST FA-A9E, GgHaF FA-a19d, AQIAHIL, AANE q@r Iqers, WS AT,
ofifAae, e stfaerrd i awg ' want & it s wemafae s et ag

(i) srerer — TQeTh AT IHHT ATHA ST
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(i) F5=T — Qe g AmHfAfese 39 Qs a1 "@wEmegst ¥ ¥ us

HHRTITETET AT Fls STATH
(iii) =TT — TS o & ATHAG AT
(iv) FEET — Ff A= |

(ST) T& T 9&T & ATHAL |, S (F), (@), (M), (F), (F) X (F) ¥ A7 goHag 990 &
saia gl A € i e fore Mres Ryl wifterd g, =g+ afafe Rt @
IGEERSE Rl

(i) srearer — TH39rh AT IAHT ATHAGIAAT

(ii) TEET — FTS FT AS ATHIAR AT

(iii) FEET — TATRRAtT, Hag fArameTet a1 T af=a

(iv) Fa&T — 39 g7 AHATEte §eT9 & FHATGal § F UH 9w |

() T =T 9=t F Al |, Feeew que SEwgEr v 93e aufadt #7 o a7
HATT, ST I8 ZIT FH =T THAT ST |

(6) AT ST AT AT AT AT AT 17 (UL a9 o AT o forw sqefera aaf ux
g & form ot === afafaai § e gy sqafad 09 § U sref=a Sifa v
T AT ST AT T 7 e = 1 qaeq |ferd 2 |

(7) =39 FETT FT STeqeq F99 AT 0 TZAAT FA o (o0 AHIGT 9ol & TFh VAT
ST Freresr ST T FepTT ST Feta it sifaw fRrwrier § ST 987 oR |

(8) 37 U=l & fHara, ok orw Sty T<hte Teqry, ¥ar 67 ord At ATt el &,
faferer uat % forg a7 it wgard siw qEad e o od qaua-a9g 9% 91 g
fatatese i st

(9) FRaerw &t squiRafa ¥, gea & 37 s a1 97 Bl 9557, ot FAeas &

FAHTH FAedl T TTA 2 o6 Tory g = STrar 2, =4+ qiafadi 7 Te>er 0 |

(10)ST&T 9T |EET # e 9% AT ATHA FIT AT ST &, qST ATHH A1 HT AeqeT JIA
T T UHT d@ 939 FiHTaal 7 TST HT ThaM, ST TdF JIH 6l qrieTadr o
SUTET BT | 38 YT 6l Ts (AT dle g7 SAqHITGd sl ST |
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(11)ST2T 9% H€ITT o FHATGRT 6 Gaed] § | TT1d T 97 ST 8, S 39 ag 79 |
TS T TATe o ToIT eI T | AL T &, Tgf dle ATATA a0l ST aATetl Trehar
HATAHIT HET |

(12)57ar 92 =TI g7 940 ST & ad e & Faee o ad hwer g T i
STastt 3fY fasmoa # R o F sie a7 emae o m=e gfafn g
o= T st

(13)fFelt === wfffa 1 FE F AT FRATe 949 AACT & TRET T@e7 7 el 6
ST T o ST T2 TLAd Al o0l STUAT |

(14)HATH % el 92 & ATATEHR g FAT ST TATT il UH ATAT el Haed (ohT ST Fehal
ST 29 fAfacT 91 g1 999-989T 9T AFeTid T ST |

(15)aHT At it RUTE 91S &1 ST AT S5 § il STTut |

18. (1) ¥i3 =T, €YFT €, TEAH G, TASd Th, AqAqAT A=A AT TN G
RgRFaa—aer s = g (957 giora FT T, ST €019 & A9 &l & 97 &9 § 970
et & srifors = & a7 oot =7 & Freaaried gr e |

(2) TeATT HeHRTT AT T FIFTAT FT T, ST UH [FEFGAT 7 ordt 9w, S S TAF ATHA H
fafafe=sa #¢, sreene & forw 37 freqor & forw =7 30 % forg Tor & faw a7 arge &l sr 5o &
AT AIAT THT FIAT FT T ¢ | Faeft g 927 & 9§, A & Fegq & oad 9w
AT o AT RIgTal & Teqefiq giv |

(3) AT THI-THT YT, GEATT il ATGTRATA qAT UH SFqAT 1 IUASHAT, ST SMA9TF THAT

SITG, T &9 | TEd gU [ATse T 9T Aadide, Taieed, Hga® Gad ST A¥INd g i
R 2 o | 91, FRT-awT 0 =1 At § gafea anreet fgia aamo |
19. FHATRAT HiY FaT * AT i< o1 TAT ITHhT SASSAT T FTEHTIT FIAT-
(1) TEATT % FHATAT & [AFA TG TaT gii—
(F) T FHAT
(@) ATt FHATL
(37) HAET 9% FHAET
UL Tel Wad & forw ar  eee ofiw od o R, ST oqe= @ H# T |

(2) faffEce gt & arfersRTiat s e i geerar, Fam-eae afe & oo fa=-foe
AT o FHATILAT T TLEIT SATSAT AT F g AT THI-THT 9T FiA77 e Anreeft Ffrgia

AT T T |
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(3) FHAT, ATHAT T H RT TU A ag =0T HIAT T AT i |

20. FHATRAT F T B 3T giaemi—

(1) 9T FHATRAT A7 B w1ad fiw gieemo sqesy g, s Ay o 7 sfeafea o smo
TAT I FIT AT UHT Al it Japfa o=t o § fhu 70 39aer & S| gri |

(2) SrETARTET ST &l @ TEATT & FHAT AgAT T H TAT ATHIAT STAGRTL AT Fal 6 gHha
Bul

21. ITFARTRAT & et X Aot 1 srfavmmoe qut fafes searai—

(1) STTEERTIRAT o THT seer oY BfFe=T Fa-af=~a & AT T8 MiHcq are grer Iiadd et s
ST o ZEaTe | ATAIHTO R STor |

(2) TA-F=E T HEATT & 917 H 18 AATAT ST TRIT AT I8 (o5 AT ATAT ST ThAT | FA-H o
#T Fquteatad & a7 S =9 A e gy e AT ST a9 37 Fd-ai9d 97 9813 -
ata fAtds Farsal § 9609 FT TTAHied w9 ; ATTa=a=l 9¢ T Teqreasii 9¥ geqreay Hivdl
TAT UHT fafares wraariadt § SeaT T 3T | ATTARTAT hl TR HT |

22. T, faermer, F% T ST o gfad—
e, THT-a97 9T "Hide #f e v gl drefore g, s s, et a1 o= 353,

S8 Far Fg AT 8, TANN & FoIT HT TR, Irg AT FHL T, FHEATOIT HT THIT AT §8 HT
T |

23. favmT, =T, S TSI T TaTH—

(1) S AT A7 ST oY g TANT A7 96T gf e H1 T I7 ATETT A= 6 AT
H TET SITUAT, ST HEATH 6 eqT0rn FHATG Al § | [Heer® gy 9\ oY e B ST

i o e &t T |, Rt § UHT 9T 6 A7, e T T A7 T A Tg 0 F
THAT T 39 UHY ety & foro, ot Ao s e § swg-guy wx fafafesg w, sufagers ar
et o T & Sreaforss F=TER & STEHTe 6 STefie T T |

(2) T, e & fHaer ofiT Aremeer == % T T2d gu, IHH ATATed i rarawerar
F forT Icaeardt grm |

(3) T&ITH T T T@ FT FHcloq gIIT 1oh T9TETVT, STETH AT (ShTe TTEE TAT ST THATHaATT 3
TEATH o ISR TAT Aeers & BfResa 7 agr@® aree 63T S1ar g | 98 UH 1= Faedl &7
T T, ST 39 TA9rs 5T |9 S10 |
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24. FAQTEadl, SrAgadl, GgrEAaracadl, & Ta eIl i eI+ T—

(1) FE, THT-TAT IT ATHEATAF, TATARAT, ATHITT U T TiaFee qAT T+ Tq<l I 97 AT
T 3! (&0 ST % o sredargfed, @rghcd, Agm@dar gicd, 986 UF EERT il ST T ThaT |
(2) HEATT THI-THT IT ITH & T o (o7 [TERIT T T, AT 3fT o1 [AA{2=d H |

(3) FUX Iteataa wareET & forw e & [fee & sfofRea =@ & yrea [faat 1 of swn
ERISIE e

25. AT T 9o I 3T 37 THTR—

(1) T =, S A= i § gaer f&ar T 8, 98 AT % 60T ST o= UH HIaw,
s I Jarer AT 3T g, T AAAT FA o OIT WoAE reATorw a9 o forw UHT sreArI_ e T
T T, ST GAF-T97 9 9ug g Afafesa fifa & saqam 3 g [Ra f e

(2) F=er® Hide & TOHT q TAATATAT ST H TRIAT-H-A189 TrIar Jemad Hd & oy
AT ST ARTRSlT g & EfFe= |

26. g™, Fam & g ik area—
(1) T T, AT ATTEATAS, TATTHIAL AT AT AR, TEATT FT WHa, Tafaa, areaarme

ATATH gTAl 9T FTATETEl AT T | Hame 3T

TR ATITTere ATl | faer, &, gicasr= a1 STedar 1 96019 & TRET | 978 UHT od 9%, S
TH TSI o o0 THT-THT 92 ATHIAT 0l 1T, TZ o [T STLATT HL ThT |

(2) giei 3T FrEmardl § Joi® ATt =0 JAe & o0 [Haeme & Sqarad & aredt gy At
[EREIEIRIGCEERT N

(3) T BT TAT BTAATH o oI, T ATSA gNIT AT TLad ATedl qAT =T FHATIRT i qeAT
g M, ST THT-A9T 9¥ fA29rsh g sagrig fit S0 |

(4) ATET ST TEIAT ATSA & U& HEAT & ST & Gaed] g oreq #h o | e g
gt Ut srater & forw &t Srosty, S ag fAfAfeaa w3

(5) ATST 3T TIFT ATSHI &l UH W Hacd [hT ST T UHT FHAETT T 6l S0 57 a1
EIT THT-THYT 92 AqHITST il S(TT |

(6) TS FEATATHN AT ATEATH gTAl o (o0 UHT THeATRIL qAGT, ST ATT9TH gl, Grord Hd AT
o= i T |

(7) BT AT 6T 9T, MET o o 19 3fiT v T 96T AaT9 F g1 37 FrAarEl & Jae
T T T HT IZ20T [Haer g AGAIST (HFHT 6 LA SR |
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27. qTeE SqTrerET e R ST—

(1) A9 3IUTTer &1 T30 S g 99T S&aTa #i9e g0 0 STor 3w qite & o gareaet i1
TEQT [T ST § J& aTS i HgH I STuferd gt |

(2) ST FHT AALTF BT, ATS T AL AIE Al A T FATEAE HI UHT Teq 1 TELT HE T |

28. IuTferay T ara9 o SeT—

(1) Hiee AR T AAGT FA a1 HF & FH II-Td1s Il & dgad F I 9T Fahed g7
S I Tl ST ST T F0T § HEAT g0 et s F g v e et 3uter 4
Srerfore faforse IuTfer AT sTaca FoReT STHTOMT AT FRvATHT T ATTE oI T [ERTer T qeh

R TET HTE T q aF T AR AT ST ST Ao I AT B S TG ATAT A g
T ® g9T 9 < &1 T2 3l o a8 UH 997 & Ha< H0 aaqry, ST g=9471 #§ AfHfase g1 & var

Tehed 1 7 qTd R SITT ST IHeh 3Ter, AT &le gf, TohU ST+ e 3fi¥ &ls |18, ST 9g 396

T H T FY, I Hive g fF=m w7 foar g

(2) &S ®Hiwe &t Rrerier 9% o= S 7 Rt uarta, fReeaTst, ywror-u=t 4v Srerfurs
fforse SuTferat it arae = A7 stere | getad sifaw sweer aria 3 |

29. STYHIT I T HAHT—

(1) FEAT =TT i 9 S RamerarTal § SRt 3 gl i agTidT T SadT H T |
(2) FTE TH HALATHE hATHATIT o (o0 FAFEAdT T&TH Fdd qTel STLFT (FIH FA7 FhlT |
30. AT, & AT Fag—

(1) TEATT SexfOreh Tael 3fT T FTHERTS, S Jaia el aAT e 7% § guhrefi=
TATYAT T T F a9 | SRt afda stemmm swrEswat £ afrar € 8, § #a et
FHATGS, T ATHAT AT AT ATFAAT 6T AFLTRATI T TIT A o AT, FT AT Ty daieft
TATSTAL 6 ITLFT FIALTAT K GoIT FT ITIL FT AT |

(2) HEATH IUTFT AGT ST TLAAT FT ITSY FLd THT T8 YA & [0 GHIH i AqasTq=h
et frgta srfaref=ra T T |

31. HHTET T S stremoga fAfer a7 g [fer--

(1) "eam o=-foe =at, S| qewel, &9, |qaq (o, g2 forar onfe & oo s9raei #7 Ser
AT ATk SEehT T AT LT ATALTHATHN T UET (FTETT & T a1 SI7 798 |
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(2) FEAT, Tore-Torey AfeT o =ar & et a3 i Semesd Aig q7 TIT §al | I, gt
Fgl UHT HLAT ST 2l [T MTEi 3T Jaqi F T=d1 [ Grord HT T A ST TOTeAT 6
ATew & FAfe=T 1 wgg FT T |

(3) IS AT SIS & forw UHT ITYFq §La9T0 GIora FT ThaT ST 9 T8 SIFHETT & a1
T~ T |

32. gaq fver FrdwA--

Az HeTe g7 "qaq frar FEwa it Tt F9 % e v 6= s ugfh g w7
AT | T 36 Fael H ITLFT STH 37 aniaeli g stferenfaa 7 aom |

33. srenfaeht afdq srfemm wrdwe--

e WY afda stfenmy e 1 dad9 w3 F forg U §e=aT & agfaat gioa #7
THAT AT 1S o = gay | a9 ds 9999 e arrest fara srferrfea w2 7amm |

34. AeATOre T ATHUTT IHY HT LT HLA o (T ATeqcAl HT Gord—

AT AeATOr ST ST Schd 7 Haedq F3 % forw st srfafaem, 2013 &t oy 8 i g
e srfafaem, 1860 (1860 FT 21) F stehiw e ware 7= (wadie) S sfeaeat
TATYAT ¥ o ToIT I 6 ae i ArTeeft Rrgia et &2 e |

35. aRfaHT #1 A=+

T T IRIATET 997 396 FohU 10 Iuaet & fFea=a & gataa afy get aw 9 & Afqesy sifaw
2T |

TILA T
TRETT 12(1) T€
e &t a1 i gfaer

T TU TR TF I R F TTH AT (& za# zae goaTq fRe
FT Fl AT ) T THARE & &9 § GHRI-GHT 9 JIAT AT AT STATRET Fe1
afafaam, 1961 (1961 #1 59) F refim Awfoa i wenfdr @, @<t (o zo 8 =0

TEAT HEATT Fgl TAT §) & A1 AT TG ... T AT AT E
“HTE I SreRenr e Afefaam, 1961 (S| =98 =0 qe=rq srfefaas wgr 1w 8) it g

17(1) 3T AT ST HEATH, HEr T2\ qaH, 2017 (S 268 696 T997q Ta9 gl

T ) F aRHEd 12 F 37 aRHad (1) F Fauaae garersd & sqaed o sty |
Sfeafaa sr=nfEr deam aiug (B 287 8% 7997 TRUg F81 T E) T v ot &
forw wfereT av "o & Meerd & &9 § [ sataq it [giEa w1 gy aqaed g |

qF T ool F ATegeas T Y THh TR HH9T: Arforied F fed 8 -
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1)

(2)

3)

(4)

(5)

(6)

(7)

AT T TE FHO ATATFAR ST TRIATAT oF I ITeT Fl, [Tk STavTa HeAT M g,
AT JHT TR AT TAT HAT STUIT {ET a8 THI-G0T 9 ST qiee FHA1091
T AN [T 70 AT THT-F0T 9T T gl af |

AT =3 AT T T HA AT G H ., ERIEAEEIPER T
FOT & AT FAT § T | T AT AT feaAtaa Tar #i safg it qarfeq o
g ot Heaw ad it g & FH g q1 SHAT A= 37 qeAfork A9 i sifqw aE

T ST Teitt, Forew Rgea safaa @ar &t SFa dafer it 98 F:iar g a7 9 99
& o T AT &, S AT I= |v |

e =afaa |eame &7 Y= 9T ST FEwET AT SR a7 I AteHaT
A IR § ITaTerd ofaadl i Faedl Aigd SeATT HT QUIRTolh Ha9rd & &9
H HEITT T AT T |

e =t |eITH il §aT § SO4T 907 993 AU S =0 Ha qo1 3Fa
FTAT=H ST IRATHT & 7 ITGdTl % FeTT R | ST qaAT 3 < AT ITh

Tae W A At g ATHTCT IS SO To9T a8 14, 59 ag 70 g7 &,

e S AT /T SITUAT T9T GaqaTe, I sa1ad T3 SHHT 9T R |

fAerae & et smater & o aa= A2a gat i AT safd F Fam ot a4 6t
srafer & 2w, AgFa =t FAT & ATTE o I ATLANT ST-H 6 Tefie

T2d gU gHa T | Tiq Afs et sw g =afea 9a & arge afaf=gtEa o
FAT SATAT &, ST STA AT T AT o ZITT ST FdT S T o gidT, ST ATHH

are g fafiesd g sd 1 gEes afaie, B st wEie der R
TTAeReTcHe dT, TS STH A, ST HEITT & (Fa9T & AT T9I-997 92 A= g,
e T |

A =, =7 fBoat & i oot a1 % 3, gfe fdT o geame |
gfafagEa ¥ g ar g =afaa & g e & [aedr i aat & Sqam ared
7T ST | orer w9 aHet ®, FEa s fEa 9T #EATEAT A AT A6, TR
LRI T T2 GO TOITAT (TAOH) gTeT ofara R Sirost |

THH AT Aqrate et a1 & gia gu o, Faa =ateq, 519 % =297 601 3
o= 7 #% fean s, aq9 @A § 99T gar=gicd wraai 9, S Se_ g
fRw oI, et g9 & wIE, ST ST g AFeTd R ST, quiadT AT JnTd;

ITeq F T gL g | 98 TEATT & HHATGRl & Taed| il TaT il ohral 77
orat ® ToRelT qETT o Torw off are g |
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(8)

(9)

(10)

(11)

(12)

(13)

(14)

e =afea =TT 70 [aei 97 U ==, S 9 g0 a910 S70, & e 66011 %
AT - TaahTer ATl FHATAT T AT ATAT el & [T gHAL T |
e AT SeaT & TEY § AT i gd Afosid S&Td & o7y, ST 66019 &

9T AT G #9X TR T S0, gahaTe g, At e safaa & afves & arge o5

FT ST AT AT 7 AT AE aRET | argY e &t gfTd F g ey & o
AT 7 Fara &1 [AfRe=T 3 |

e ==t "eome % Fws=That & fore a=me T At a1 05 [, S A g
FATT ST, g7 AT Sustead =irear o=t i Su=w & g9y § et &
orT o= g |

TF e =T &l ST ATAT AT o AT AT L & Hald TLRTE & (el

AR T TAT AT HEATT H HIAFTE TG0 Tl 6 [T FTAT ATT T TG 6T
SO | [Mgea =atea it g & & f@a § S 9 719d g0 S6id a3

& T3 A0 g | ATS Maa ST & ST o T o (gd | JATAT FHLA ol ST9eAT &l
STAT & @7 98 THI-T9T 9 G o 17 qdl HAAT § ITTT Jqaa7TT 9% AT

e o forT gy B |

T Y g safaa g & RaAt & sqar 9o 8 TR H S & o ger
=T R & o gehare g |

R a3 3T 39 19" @ 9T THTIT TEqi ST @i & ST his LA, 39 97
SH S T A BT BT AR T % o7 TedTed & &7 § g & ATt | 39, 999-

qHT 9T, 918 gIT ATIRAT FFHAT F A, ey & & forw o $w 39 wrat
T TTALTT FA o (70 AT SATATT TR I T ST |
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HTaT & T AT o I hT AT q97 ot § &F T2 19 Fede< G169 il 947 6
FTT TohelT T 90 SeAT GTRT FHIS &l ST Gl | T3 AT Had (Had o1 ol
T AT o 70 IHeh G 9q7 il THA & AT 19 THH ITaed gadT & aaol |
MM

e st ST &4, Forferd § ST 0 T Fd S J19 a0l a7 sy qa7ed 6T
HAAT |



494 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

(15)  TE FRHT T & gag #§ S O 29 #07 § & 39y qgl AT @7 8, e
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FTRT TAT S0 Q9N o QAT I ofiw &R i STustr |

srferfaae ofiT aRATAT % ITaeT & AT TEd gC 96T & A1 ey uat 9% et
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e | o1 779 F STATe &7 e gam ar |

(=) foret forrmare & fam=or = ot s g fof o & o7 = Sem ITierhTieay &
TarTere et H3h TATaad 9% geareqy Agl HT |




500 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

15. << it i
() FE FHART =9 [Fat & et fF oo & oo et sfefua w & " i 1
et FEaTs o fowg i S&qa ® o dae |, el & ITael & a7ed g |

16. AAATHAATHE FILATS
R e, dvame 8§ A #=Tge & B aaer o1 FaeaT F o v g, sigi -
() T8 (e AqATHATHT FAATE! ALLATT AT wfad &; 7T
(@) ToReT aTfoeeh Sraerer o Hae § AT STearoor A7 fer=Teor 372+ 2

17. Aa FT TG % T HHATGE FT G2 =7 Gael § I2d qCRE 6 FAHl 6 AqA 927
T EHTL G |

18. ATLATHATHF FrAaTEI-
TT ATATHATHS FIAATGAT LT TLRTL 6 (FAHT 3T AT o AT § HATIord gl |

19. srfeaa: feferfea enfEaay, FH=riEe & T aee a2 s &l 71| Freo & o $e se
TEH TH TAT ST &, ATALTd =T ST qHhAT -

(i) wffa;

(ii) FAAA-Frg(FT) IT AT TrFeAT;

(iii)) ATITATET AT AT o6 IeeraT GIT HEAT I g2 G T ZIT ol LT AT AR TLAT,;
(iv)Frae &aT, Foft 4t ug 41 R Feay Fe-aaaar a1 BT wrd-aaaae § Feae e g
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Sra# UF o 9T &, T8d g AT Strua, @ (i) & e o
2 AT 39T | FdeT ¥ Aqureata Fi srafdr wdex & Aaga i1 safer
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FHAT ST AT TS & [T AT FId & A1 UH ATAT AT 4F Feal I Fi7e 6 91 g0 A
T grar fafafe=a o s

7. @ qE-giaer

(1) STASLAT % TeTefT Tgd g HEATH T FHHATL ST AL § AATET AT AT 6
o arr 8, 7 UHT aat S are g AT At AT Fht, & Aeqefi T W gu

ATETETT ITINT o o7 =% J7 rurede siafea B ST | |

(2) AT FiAGT FT sreied UH [FIHi, ST A€ g0 997 G99 92 FATT ST G, o FTae0
H R |

(3) (F) HEATT FT FHAT & =72 AT UTEHe safed BFar @ g 91 gy e &
q ST B oreeh aiia UH o= TR S q9-a97 97 FfAfeaa o smoasmr
ot &, & TATR FoRaT ST |

(@) sIgAted i % A o, [Fea o T8 & T2 9T "aTel & (ou T,
FHATT & UHT a7 92 S A8 g7 FA0T qHY 97 [AfAfesq v S a, agen S
HEHAT |

AFTE HEAE 6 Bd § UHT FLAT AG9TF THA, T €% o (hel a9 &l &l

FTed e ager o oET 97 REmaa &30 o7 UHT B a9 F7 gatestd a1
AT-gaEfoSIa AT e srated HT TR |

TOSEHT — TH TRATH & TASA & (o0 et “sided” § €619 & (el FHA &l A

SYANT & o1 6eAT % T A7 9 o orefie el =% a7 Ieh foheft 7 9% Stferer e it
AT TETT AT ATHIT B |
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ATLAT-2.
[afkfAa 20(2) 4]
QeI & SUaY
1 AnEe
TH AIGAT | AqTacE TG FEATT F THT FHATAT ] AR BN |
2. giwmmd

TH AAT § T O HIH & F AT FOTerd 7 g1 —
(@) afafda ggl & 4w 18 F wrefiw FumsusteT gt afesa g
(@) FET Fw HIRA T & "ea & aqefie Bt ata £ fafia a9 aftg & o G

AT Fqed I TAdTs T STafey, |7 g1 A7 T T9T STETLTIT ST AT ¢ |

(1) AT gl & Fded U (§drs T afd f arad SqToid gal ATHId ¢ |

() ‘ABAqT Gl T THH LA Aqrase ISl 6 S0 § AT FAT F FYF T 6T Fraa
ST AT 2 |

(T) ‘TEr & IUTIT i, AGAqT Gal, TAtad gel, ST TeT Gel 3T AT gl ATHAT
g

(F) Fafew ger ¥ I 27 # Icatad el Szt & o aif=aw 16 * @< % # f[fasw
HEATITT T2 % Ga&g AT G G2 ] TITF il T2 Gal ATHAT & |

3. el arAER

Tl T el & ATIHIT & =T | I[ET Al (hdT ST T 3T T FHT AATIIARAT Bl T el H9X
T o forg Ferra arferenrr T fordt ot auie it gt AT et AT ST Je a7 arree o s
HAT |

4,  gel A w4 & forg qera wfgardy

(1) ger = oI sraad Med g0 aTe & HSl S0 Sl T2 & 7 Gaed| FIT Haer® &l a7
fA3er g TRIHIEd TeT & TaeT &l |t ST |

(2) TEr a9 T A7 T rF & qaeg 5" Mo g afdq &1 v s 6 @ g, g
HS T ST T |

(3) TS A9 HT GaI AT FT T AT (Aa9F a5 % THAHT H AHEAT TTHIq o
TR |
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5. el & I 3 qrieq
(1) Fer ATLTa: UHT I & SEar get amedaias &9 § | SATdl 8, T gl § e 39 faq

ST e I UgUT [T SITaT & & Tgol fad a97ed gl & |
(2) arfFaT, TEAT ST v GIEAT AT ATHI, Gel & Tcd® ail & e Aq gl & Aqareata
&1 T STl Tgd §U el & Tl T TeAT @l o |
6. Fet 1 A

TH ATLAT § ST=TAT ITATET o HarT 39 STl o Fefie Toret wohre it et fohet o T iF gar
& | AT 38 AT Tgd, ATATEAT sl Fef TATer il e HHAT StET o6 UH 7 § fafga e s,
& AT T2 gU T 6l ST AT |

7. qariAgfcd i AT F AT i RIS it I9T § o T AT
(1) TT & T&ET &l AT AT cd sl ATLE & AT e el TATHd qgl ahl STUAT |

T, Gel TATId HLA o (T FIFT TR T 6 (e TaET I ATHT < ThT, o
HAT T AATALTHAT & AT I T AT ARTT: AT SAARTIT o F T 6T g, TATT T qoia;
T T ST AFHTLT O THE 74T 47 &, T [AEa 39 e a8, e aa & 9997 €2
FT IFT T AAAT HATAG (o AT & -

i A2 X T T T qeen et sraead qaragicd it e F aeFr 39S qa1 H
foreqme & &ar & fBa & T @ 8, 39 Reateriea srfSia sraenmer S=1apid il ST qehdl -
(i) ST faear & safg & araa GEae i @t & T a2 F Ao Tadwrer ared g #iiY
e e & forw, Q@adi T & StellT aed® qargicd sl g & 98 daradgead g,

SEERT AT AT ST IH T [T AT graT ;

(ii) ForeaTe 7 srafer & a9 & 919

(F) SAfSTd FFHA, ST qEAdt Tigw & ddE IH VI AT ST gsar o1, smEeds
AT cq H IEE F a8 HaTdged gal, faear & sare & 09 IFT gal #1
YA FoFT ST % 710, 9 7 T T, eiY

(@) FIT AT Aora sTaswrer, ST Beame T Safe o I FT g, S Hdedl ol iTH o
FTaw FATq qF fEedTe &t Safer & 09 9aieq 99T § AT 8 Ardad +har @
ST AT HAT T AATTITRAT o LI IH ST T QAT 9T,

(i) otrer AT sraeTer & Feriwor §, foeq it srafer % oW, Tt e Ao sEewrer g1, ar a8
TEEAT T AL AT 2§ AT IH €41 H T ST |



[am 1—&vg 3(i)] WA kT SIS @ STHIROT 507

fooqur -- =8 97 % 3I29F F oMU, T & 92T &l T GHAT ST T [ 399 gal o § THE FT
&, sraeTs garTgicg T S &7 aE & 99 $ad qfs 90eq 997 7 98 g Sd S0
Fded | ¥ & AT 2 JATaT &, a8 AT af IATLNT & Fei & forw smae har g a1 gar &t
HATILIFAT & AT T ZH1L AT & AT AT Trfeeprt & forfaa § 77 sfwiwie=g gan g & af
TEl & A [T TAT dT 9 STLF ST I T qgl (AT SITUAT |

(2) TTE FEAT AT Tl FHAT ARTIA AT &, AT I GG T 91T A5 Gal, Iqh AN & 79 T
TLATA T 5 Al SITUIAT |

g Ao, T FHART & AN & 4 hdl A1 |, gel T w¢ da, e [Hees it 77
H, Gel il Iad T (A ATH =l TREITTAT § =R 2l |

8. TH THI HT GeI T T ThIX 6l Gal & Fuiad«

(1) TT% % qEET & T T H[LT TR et ff T it et &l SaH STamem gat -«
qfeatord §, 1 Aot T F f9+ T A gl § gaRafad HT T, ST 39 e 1 1] g

ST T T TG0 Geal il HAATel HT, AT T2IF HT TG IFd HOadT HT G1aT UH ATIHT
FETH Agl F THAT 2 |

(2) I TH THTL AT Gal il gAY § HARATAd (AT STTAT & T Gl A i THH ST AT Fed 1 I

TRIATIT FRIT 3T Gl A T ThAT U T T AT ALATET ThA TIF A (ohaT ST, St fearfa
2l
9. Frfercfte srem ax & < G & ATIH I FEAWIE UG HEAT

T &1 gaeq SrE et TR % e 9% el TFd 6l T g I I Haedl il [
H FATAT Tgel TEAAT T=TohedT STHTITIS SEd e i STTeqT %0l ST |

10. G F GUTT I & g G HIAWTE AT HLAT

STTERTET ol ST o (a1, S gat Thid 6l &, Hie Al el < AT T H 9267 391
TEl Al SATE & STAHTT o Td HIANTE Tg0T Al HT Tl |

11. GE F AT & TLAT Aquieafa :

(1) ST& T T T4T TITARTT Gl FAware it T 7 &, TTF FT TG ST gal il THIT 6 9997q
AATEAT T Bl SFA AAATRAT o6 I Gal Aq T THATL Agl GINT 3T ag AT ITqh Gal T
q faefora 1 ST, AT 98 SA@add et 9% AT, IFT el B (GEd Aved g | IHd AT gal
foreqTe it srafer sTaTeTor ger At STus |

(2) T & T3ET  FIET ol T el & JaET 6 I9ATq el § AHGAFT AqIedd @A 92 a8
AT AT FIAATET T AT T |
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12. QTYTIr :

(1) STOTd ATHAT | SAAT AT AATTSIAE HILT o6 (o7 Gl SHAT AT 0l ST AR T AT 3T
T & Ugel "o fohaT T Bl

(2) ET T o I2¢F o [orT f5AT Thrae o qaq et §aT ST et 947 g7 Aqad &t Ts &,
38 ST "aT H§ gteatera A s |
13. G T IR

T2T % HEET| I (AT TH1E 0l gel il

(ST) &= T I UG o (o7 T & Higal GaeT &l gl
() STETaTeAT et
(3) TR gEt
(F) SSTATeT Gar
(@)  =aw T gt
() A gl
() ferep Treer gt (o)
14. srHiens gar
(1) senfER et ST F1eT AT Tt 2 |

AT AT el (o7 gl T2 HT GaeT Sl & TqIeAT Tgl AT SITUAT 3T IEHT qq LT qgl
STAT & | SR{eds gel &1 AT ATIRE 6 &7 § dgl 6AT ST GFaT g T TH Tod a1 il
TATALTHAT o AT TAhd (RAT SATAT & 31T FeAs< a9 | AT | ATHaH A5 6 TN 7 |
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(2) STRTEAF et TSt AT & [Aeeh 9T FHIHd dl ST Fohdil, ST FHT il HIOT T27 2T 7,
T AIEATT T FeT sratey, e o= e, TEaml oY =T Feqad] AaF1er qreaterd g, Uh 9897
H 9@ @ AT AqeNT ATeTeradT e fod § oAfgw qgl g | afaarn, EE S saet, S
HeqAd| QA AT A 8, AT AT el o &9 H 0T Agl i ST |

(3) ATHIEHT Gl Tl AT THTL Al el o AT HEATIT qg! (AT ST qha T & |

15. faQry srhfen gar :

(1) T39I sreRfeas gel, ST ATeT0T AR EHH el & (o0 A5l 8, T & qa7 &l T 16hd dal @l ST
TR, ST 98

(i) ST AT TEET F T H GHA AL HAT ¢ AT (A1 7 IS AT § qredT & € IS o6 GHeT
AT AT ¢, ST ITHT SATHAT (gd [EAarers® 781 2 ;

(if) TeaT % B #, o777 FeAT 1 a9 [Fahrad 41 G5 ST gicqsw TH F7 GEHAT AT aATF
STHTE H IuTedta g o o a9 e,

(iiii) T=T =T AT % o ot a1 g AHifad Rt o 329t & [T sTqufesra g il o7uer
FEAT |

(2) TF AT H AT ST el i AAS AT Ugg o | AT dal giil, dtehd, Taia &
AT T STATer FT TATCT THTAL ZIAT AAYTF & | 9, ST IFT Geal & AT Thd giil, T
AALTF g, AT AT FIT ATSRAT AT

16. faQw ggr

29T | AT I AT AR TIAAV % forw qara o0 0 w16 F Faed, 92 g T
AT § ST et T s, @ gt w1 gwae g

T AR as T e, AeAT0F FHATGE AT Hh1T o T2l AT gl ---
(i) EIT § AT g qW IT STTE HaT T il o q1%
(ii) T g Ta9rT GEr FT ITAN FLAT &, AT IFd (AT el F AT § T a9 AT SATerh GaT 1 Hdel
% FATE ATIH AT 8, ATohel I TET 6 Tl HAT 6 I IFA gal i a1 7 3(fereh foeartaa =i
ST (S GEl I TATHIT & HIHA | [AAT FeI Tl STEH7)
17. IG-aa gar

(1) TTF & HEET H F47 % Td® O a9 & 20 AT AGaad get 20 i it Feft ofiw v
STa<r 7 10 &7 ua wue g 7 10 &7 #f a2 7 1R 39 gt |
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A5 A9 & o I, T FHAT g BT 3 a7 F yes qof $efee |Tg & forw 5/3 fa
T 3T q g, Seht fRgfaa 3 srg-ad | = st
(2) =rTercaT o= AT ATHAT & STEMT 9Y €T & 9867 &l AG-9d9 gal Tiahd hl
ST Tt | FrfoncaT SHToTTs & =T T2 o qa e Al AeArl Mg 7 TG -aad gel wigd g ¢
TR, T & AT FaE & HIHA H, T JF 6 gwer grtewry g7 QoA #3 * o
I T2l © T ag 1% gt it Faied & AT SET Y AT A, AG-aa9 gel T iFd Tal
TR, TETF o HIHA F GISHT ST = TohedT IR FTT SART AT o forg I i eIt &9 & 9819
IO g AT 8 |
18. uRafda ggr:
(1) TREfTT GET ST AG-aa7 Gal & e & TEF dal g, SH (Aeaferad oai & o7& TTF % TaeT
& TrTeRcaT STHTOTIST Toqd e 92 T 1ahd &l ST TRt |
(F) o gREfdd ggl, ST el &l [T Tiad Hil AT 8, T9 98 AG-aa gel ard &
IEEIRCRERIE Il
(@) HYFT T AT TS AT gt ofie afeafaa gat it Tor srafer 240 AT & srfe 92
ERM, Tq TRATTT Gal 39 TaeT & AT TFa Tal bl ST Til, ST T 1% Teq7

ST 0 I TeaTe F7 &7 F107 T & o T =T it gAred & 9997q ar99
ST |

(2) AG-aqT gl AfaFwan 180 f&AT T HAT & T TRATAT FLA sl SATAIT &I AT T(T, Tl
IFT Gel ALAAT & ATHITQT TSI/ 6 (70 ITHART T T2 BT ST 39 TSAHH Gl Ho[Ll TEHT
FIRT e Tgd § YT 7T 13T 271 |
19. ST ger
(1) TSI GET SAARTL FTh F T Al AT & -

(i) U SreAforsR A ¥ sTAter IO, FHAT 60 TR o STaahter Aty FT ghar< g |

(ii) SFT ATHA H TSI AT TG | Td: IT AR TAFRTL 6 LT Sl ST L@ i T9eT
T ST 2, a IO Aq9 q¥ MEA T ThH & [o1T SUTSId et ol 91 g

SAARTY F I ST a0l | TOT e 9T IAToTd gal al arerar

Fater
Tl TAFRTL 30 fa=
FAHTIT T AT 30 ® T IU9NT 7 U U sraewter F oA

FT AT, oo ) ST

T AT 6 faat it den
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(2) TATALTS TTF % HIEAT & (1T T AT el

(i) ST TTF F T=AAT TETF 6 AT Al IUTHIT el sheiet a9 § 30 & gifv |

(i) SFT FHAT HT Gel @TAT, TAF a9 & TIH S[Aa< AT TIH A1 & 15 &l H¥ a1 et &
TSI at & =0 | TR o g |

(iii) TEAAT oTE a9 F AT G UL FHATL HI 9T Gl o0 A a9 | ST g, T &raf o areT
6 SAI 3T o7 99 ol aTed el aHT-gHT 9T AT G ATHH T FohT 0 srfershay #ar &
srfersk TE1 gnir |

(3) T T AR hl HHAT (FTF o THT &I 9T AT)):

(i) T TR T F9T-9897 92 AfAfase Iaiora get st=ra" §=9=4d g 96di g |

(if) STTErshae AT el ST U H97 § T & GaeF &l T4 19d l 1 gl &, 180 &7 #if
FIRIT | IATHIT et 180 a1 & Srfersh W Teliahd it ST Tall, AT T T Gal AT IEHT T AT
& TTgY, TRATIL, 2T, FHT, AT AHT, T T IThea | A q /AT 7 ¢, a8 T 180 faai &
STfer el g |

(iii) FRT IUTSIT el UFh T9T | Iad (&A1 O STHART il ST Gehdtl, ST Ha T TR I

FHI-HHT I AT & TTLHF Gal & qrad | AfEd 8 |
20. SFHTETI Fal -

(1) STETITO Gal 929 el ad & (6T SR Sl¥ 38 aF T (AT ST THT ST 37 TR
&1 gel AT Tl & AT T 37T Gal TTg &, T T HT T8 (ofed § AT gal & (o0 e
T |

(2) STETLTIT et =l AT ol AT dqA-g 1 * (1T Al 0l SITUIAT, ST IFT Gal A7 6

FRrTercHT SHTOTT 5 07 I=aqe AT & ATHL § F6d il T § T [l Hag & HHA H,
ST Gl I=ad TedAT o (o0 AT A5l of 7= off, are &1 i sifaw grm |

(3) (F) AT FHART & ATHC & F=AAT, Fhell T TFAT I STETIOT el l AATer
feforfara shwmsi & srferes =g gt
(i) i =

(i) B7 ATE, UH FHAT & ATHA |, ST WIAT 6 AT Tha ger & Taard i arirg &
FNTATE UF a9 il HaT T T Tl § A IFq Gal FT SHHT Sqrer Ffehear THTOTTT gy aafdq
g
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(iii) B ATE, Tl FHAT S[ALHANTH, FIE T F07 § NET g T FOusr & oFehiq
qTedT ITe e ehed e § SoTel 91 @r 2 |

(@) STgl FHATL, T FHAT | 9T, IH THa SATehad STHTeT0l gal aiq ST 9% |l
AT FASAl Fl The T TATAT H THHRA Tgal g AT Tl SFA FHATLN &l ATTHad T hd el § FF
ST Gal T ha il T2 off, AT S & et safer & o srqufera w=ar g, P swmem
TEl I SAATE % ATA-ATT I8 FA1hd (AT TAT &, STAIH (F) 6 T AT T SAferah STETemor gar
T i ST Tl off, T TF Arqariasn TREATA § 98 A9l I =797 [aiia ®7, ITent
AT & ST 95 FHAT STUAT a8 J6AT AT FHAT Agl 18 SITUAT |
(4) et wFa w2 & o0 qersd SRy, SAHTemor Gel & iaid (o1 gal (hU Squafetid f
AT T AAEAT TATH & TALHLOT T HHAT |

21, S gt

1 (F) T Gel FHATLNG S ol Aigal gaeq {5 a1 S{ifad agi § FH &I, il 3896 H & ara
T 180 T &t srafer & forw ot oa 9% UH Y&T9 il STus |

(T) I Gl FHATUGR i VLT AIZAT TEET i I T GaT 6 G T991q ore Tsea o
g, 1 Z9T | TRrTehca 1Ot Yo e 9% Y& il STOstT, S 45 o 7 srfa a8t gt |

2. T GEl, TAHI @I | [AF{erd dal l SOt | S Gal A AT Gal Hl T THhIT il gal
o gieafera BT ST T ofed S gat it Aawar # srefaq ger &1 Fad adt &= &
STTUATT I sraa FfeReaT THTorT=r g7 a9idd av |

22. figea get -

1. et 29 FHagre gaeq e a7 S[fad agi § FF gl, T ag & SH o & (o[ Il
TAT F TS F I ITIH ST o SeH ol ag & 15 o 9ger T 97 " 919 aF, 15 faF
& srater &t gEr &t ST |

2. TUgca g&t smatens Mg gat & fam o= fdt yhe &t ggr & a1 qteafoq & S
AT |

3. Tuqea g2t srasrrer @ra § faewfera Tg1 it SITOA |

23. FHATUGR il ATRAT ST & ATAF  TARAGT I AT

R Afgem FHATg = 9357 T a1 & SaHIgu U¥ & T A= (e o ggt sl auiaia
et ST T F=rfehea THTOS % T&qa % 9% 60 & 978 g, Ao 8) THe il Gt Us a9 6if
FFTe F o0 AT UF 9T a9 A q aToAsh U a9 H7 gl 910, ST Tgel 2l, T&TF i ST TR |
AT, T2 AT IT T | AT Aol gl T3l IHb AHAZ 6 0T T2 F gl al SHiad arerh
Bl
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24. FETATT Gl

(1) TETATT Gl FHATNG R & (el TaET HI AR AT ATT & o0 R 3T & Jefie
JaTT T STOAT, FfE U ST A7 Aafq T IHE FATAAT FAeT F AIHT | SIEH 6
FRUT g5 B | I8 FA=d FHaIgee & UH 9384 &l Iqaed gl fSoeeh wded i Thid UHT
FIHTT AT AT o o7 ST STTEH | STAT 3l AT et s Irfeer Haers 2 |

(2) STETTATA el STAT el & ATAT ATTSRTLT SATT THH | SO IT 35 fEd I el aad I
T T STTOAIT |

(3) AETAT F&t & oI 9T FHATLIGE FT T&eT Gal & Pred q¥ foa7 Fredt wiawrer & vt gar
FT FHATT NI ST el UHT rafy & o S| S8 J&9 T2 arar qe0q Iiahil aeds
TqHE, TETT &l ST Ty |

(4) STEqaTe FEr, get ard § fawfora gt &r STut siw et o ggt ST e &1 & A
qieAtrd &1 ST T, 93 a8 T UH afeaae & T et ol T stater 716 | oF 8w T & |

25. I gl -

(1) FqIF &I TF & SO TG FHT G2 94 GRa a7 Fea | bt g T &
TR ST FTATAT TR B & Teqw F=rfehcar STErreT & smeent & wefie sfaarta &2 &
g T AAF et TTT il SITUAT | UHT Gl hael =iehcdT AT 1 TaTeed ATl & THIIS 92
YT ol STTOR(T | STfEa s aqeieh el =l ety araraa: 21 faF &% sraartaq aifeafaat # 30
3T T FETe 57 Tt g | 3 STt § ¥ T srateata w Rafea gar & w0 § o s
TqAF el T FHAT g7 o (he| GaeT Al Sl § ATATEAT Tl HAT STUIT ST IHHT A
&1 TIRT STUATT |

(2) T FHAT Iv3 FT AT T3 [he T GhTHE T & TTET § a1 QST Gal A= Tl g |

(3) FQAF Fel & TIW & & o0 g1, T I, T, REARAT, ee®wd, Ja 3
AT, HAASTSEH, HRTHE TN o &9 § HIF 10T | =T B il a9 |, greAiteh, aqd®
Tl T TF dal T (o ST STa qoh TaqreeT ATt I8 F=e 7 &2 of 6 09 & 9&6fa & aw

T g €A g, 3 THT Get 7 Y& F3 o o w1 g |
26. Gl T ARl 5
(1) TET ST 3T T2l § AT ST BINIT ST 37T TAHTL Al s gal aF AT AqAT Aol 2 |

(2) Far g & foro aardy ggr f zar F e, g8 S 3 981 § FEARgeR & eI
e Tl e THTOIS 9% 3T IHeh! T FAT & 1 q1 91 975 & & Aq7ee® qarer &
forw fAsht 1T & fore =oH & U &7 sreeft fad & sfferas =it et o for gt |

(3) &I S <F 7ol g FHATNIR & GaeT &l Hde a9l T& sl ST T HRT HA a1l
TTTARTE ol T THTET g1 1T o Gal & AaETd I YS! I Aled o FHAT 9v3 & Tae7 &l
THH AAEL g A Tg AL A9 Gl & (oI et ag a18 § io1d < T, HHa girir |
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(4) FHATL g7 FT Tl TG T el ST 3T A5l § F gHaX g Al dg A& ad9 el & 2

THTT Gl A ST FH |
27. gERadiT gt
(1) TaTadiT et e FHATT 973 AT G T3 &l AT gLl

(i) ST § B a9 A7 T8l ATea< Jar & T H 6 T

(i) STET 38 TF au AT FfAF sAater & o fFaw ger a1 yhEgie T #7 +fF g, #fiw

UHt 39T gET & IS A" A & THTG AT § B a9 AT ATAF FqAT T FAA &

THT |

(2) Toret T zom & FaadiT gt e FHAT 91 AT G GEET il TR0 9aT 6 G
0T 9 | TS Tl F@re Srus |

(3) FEadtT ot Maferiad STeai & & U a7 sTferd & folT T&T sl STusT, 377

() AT AT faaer § STAEeTT AT TSATH AeqT FIA [0,

(@) TTSTET, AIAH 14 A2 377 qrigcd fora & form,

(1) I FEITeET &= H FAAGIF AT T Feed & o0 SRt Iaee 7
HLHTT oF AT (AN | G007 &7 &2 & oI,

() T AT Ao § BT A=, ST 7 Gl AqEdT TIRemar 8§ g0
T F1 T2 o oIy, 3w

(F) TET TS GIRT TAT ATHITRA [T FHATL Fea/TenTT TS * ARG HE (ST
& TohelT o= TSt & o |

(4) TEHASTT et F1 T&T= HLAT Feferiad qost  seagedi= S, ed

(F) THAASTT GEl I AATE TH a1 H AAHIY Algd UTF a9 H AT Tgl g, (< IS TH
AT @9 o srfermaw a& et o g2t & s & T S 950y &1 66419 | 8471 *
O H TSI AT g |

(@) Freror FHATLT gv2 FT & AT G T&ET Tl FAATIT Gal 6 T dH [HFHl 6
T TAT ATAT T A 3T T (&3 AT ATehel dg ATATATA AT AT TRAT 3T AT T
qTed A7 foaer § gohare Al g ;

@) Tef=e & ToRET TmATa 7 MRe Tgl ol STTOT ST SHET F1A FHT F 7 gaeq| 5T

o
Al Tend 1 ST S

(%) TrEATT FHATLN F7 T TaeT AT 1T FaeT A 7 (GQer § BT =T 69 & e
e Fataa FAxie aawadi ggr &t s@fer & e 98t on, ag quny g ot
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s & T et g i ar ferefiagfcr a7 st o felt o 9= 919eT & 918 &3 &
e =% g

(T) AEAASTT GET 1 AT ATAT HHATL Iv3 FT s H28T AT HHT 9367 ST 9 AT I
T ad & a9 sEtg & U oW § "9 w39 w1 Gfgd 9= § ae awqa
T |

28. LTI G -

(1) sreae ger ol F=mT s gaer &1 e o= a9 it e J=r o 2 6 27,
ST TRIAT T & forw grarfag Of § sadht =2 a1 39 wfeass a1 feafa w7
AT AT & forw Joaer A1 e TFarg Tad g0 SHFETae AT Qe [a0T § Iga¥ Aeqa=
77 frorast gforeror & fErere urss F F31 F forw wae i st |

(2) ITSTHHA ATHRIRA o =T & G 7 A2 19 < % fore aearfea gqr /1w |
(3) TET T&TH T o [oIT FeAT TTTerehTl &l AT AT AT STeAAT 2L Al ATAIGT FLAT
BT |
(4) FHAT o< HT ATAT ATTET T TETAT Gl o T (0 TT FF 6l T A1E J&qa
FIAT AT |
(5) TLTTT T AqAT Al gl o=
(F) T(X TH Teq3F  TorT Fleremy 9w § F2H g 6 97 § 9 & gl qeqqe
* ferm;
(@) AT el | ATTHT 6 A1 a9 | AT il 4aT [T gt & ;
@(T) TE FHART AR A e s fataa w1 A wree oAt F g1 F
TN el I AqIRIT TJT ¢ |
(6) STETTT T Al SATErHAT STATY ST TZT il ST Thel T &, G —

() TEOT HaT F TATY § 24 7 ; ST

(@) T AT H LT GEE 7

(7) TETAT Gel, Gal @Td § faanfera Tgl it SITOAT |

(8) AT el Tohell o7 3T Fedl | TFATIT sl ST Tl § AT AR Aigd ML
AT T TR STAT AT 28 HIH T 91,0427 =T * s7eqa+ & forw 36 71
T e AT gt AR |

(9) FHAT gv3 TaET G ALAAT Gl T Hid | 7 Aqrerd ag ARa =7 § [oarfed
TR ST STUTErT 8 | Ieer TRA T a1 gIeT et o ST |
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(10) =TT ITSTHT AT Tl & AT g Al SATTHILN Tl TTSAHH 0l FHIH ¢ ST T 3T
ST FATTRT ; AT SATerh hl AATe, el AoX TTEFET 6 Td ATHIET I AL el 6 &7 H

ATHT STOSAT |
(11) g&¥ 9a+ :
(F) AT T AT ATTaH ST qq7 &7 HewTe 9T, HhT= Fharar 97 i 2o
EICIS O RERIEIRRE I
(@) 9 & FEi 9a7 Alan AT aad & aa< gq Hgils 9T, Tahrd heram
AT | Tl STEATT AT AT Al T ;

(3T) STETTT FEl T AT o I AT IS 2T3H IS & [0 Terede, g a7
AT et A & [A%g GHTSTIISI (ohaT SITUIT ST STefadd el & a0 Aq=d § FF

el T AT, T T F sreefie g |
29. 9T @I gl (FEhuar)

AT LRI & (FAHT AL ATgeAT HHATIT Tl AT |
30. STAHT & I A AT Fat Aa

(1) TEATH T IS HHAT ST TARTE FT THATL § AAHIL o0l AT o I TN G 9L 9qd
ST AT /T 9T T |

(2) FHATLEGE & Fils gaeq AT AT staawrer oFT 8 gt 98 S\ 8 e 98 sgried
AT & FLAY Gel ddd HT ghaTd g |

(3) AT gl AT el SN 3 el & T FHARL g2 7 &7 37 477 (2) # fAfafdw swet
TR o AT Gal ad il gHaTL g |

(4) =UTafed g 9X FHATL g2 1 F2 HIHT IT T (2) F ATH TA gal A HT
AR BT |

(5) FHATLIEGE T IS TEET ST AT Ggl T2 & el Gat 9+ T ghale dgl g |

31. For srguteuta $it €T :

FHATNGR HT TGET HEAT hl HAT | AT &I ST A(S 9 ST | 9T gal died AT
foeT g2t % ui= ad Aea? aquied 8, ST % FelTede WTHe & Aqartasd aREefaa g a
TAAT ATITRA T FX Q|

32. {47 § I T AT H Fgl AaqT & TAIST THa AT :

e FHATT & g T SATAT § S 9 a1 § &, T 3a97 el aa- & qaqed doha G oraam
T A aE T2 =T AT el 9% a8 Ja& HEATT 9rdT, S84 Tar & Afgwan 300 o

(o TaeT it " e o aadiean<or I RAEd 9 died Sdih a8 9aT § grar SAqard (1

ST AEATAT & 1) % 1T gat aad & sregei= o Sros |
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33. AT H aTHE 9T AT AT Gel o T I THS SFIA:

et =T &7 30 o & srfderaw & o femr & "t e o asdiseor am=n fama s
qied Safeh a8 HaT H grar Aqend AT ST qieator g) Aeqaeia uhged Mue & &7 §
Steatiar 9% AT & THT I8 TAT H AT Gal 0l TATe o qTad T AT el aad & TALHA
HT AT AT STUATT |

34. FaTHg F e Tar g2t

LR FHATL I Gel T HT 6 (o7 TETH TTEHT G ATSd aF el i ST a qar«gnT
T AT & T ST 37 stgaaq gt & At 300 o & sffew € gnfy, =9 gem 6 vt gar
ey T e afgd e aF % AeqdiT grl, o & fore stqata &t S Tt |

35. |ATAGRT & q1 TG T<E

TATHGRT % d78 AT A< @l 90T §, 39 (FI%7 % IT99 I TR AN g 5|7 ag a7
AT T AT 9T TIH FTC GEATH hl TaT § g7 97 |

36. farforer e &t arf=w

STET e T THTLTT gl 91aT ¢ o6 = Fawi &1 y=re Bt fEafers ame § semaegs w®iears &1
FTLOT & AT 1S RO T ATHerfera e, TET 9T a9 3T UH oara) sfiT g9mel & sregaefi S
T T qrET G § 39 98 @7 Ade & forw 39 Fem it sroerst w7 g9 a7 e w7
T |

g g T v FrE areer fafsrex &t fomr ggata & 951 oA S
37. A==

TH AT & (Haad | : SEl Fgl i (G208 IT Hag I« gf af aI€ UHT A9l H 1€ & ([0
Tt HaGT 92 A 3fIT qTeams g |

[T, /. 24-8/2017 (F=aTerT)/E1.04.-1]

o O\ o

AT, AN, ATA T A= d (ATl 12724T)

NOTIFICATION
New Delhi, the 31st July, 2017

G.S.R. 975(E).—n exercise of the powers conferred by sectionrefid with section 27 of the
Institutes of Technology Act, 1961 (59 of 1961) Gouncil, with the prior approval of the Visitdrereby
frames the following First Statutes of Indian Ihge of Technology Mandi, namely:—

1 Short title and commencement

(1) These Statutes may be called the First Statutésl@in Institute of Technology Mandi,
2017.
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(@ They shall come into force on the date of theirligakion in the Official Gazette.
2 Definitions
@0} In these First Statutes, unless the context otsersequires,
(a) ‘Act’ means the Institutes of Technology Act, 196%,amended from time to time;
(b) ‘Authorities’ means the Authorities of the Instiuas specified in section 10 of the Act;

(c) ‘Building and Works Committee’ means the BuildingdaWorks Committee of the
Institute;

(d) ‘Central Government’ means the Government of India;
(e) ‘Dean’ means the Dean of the Institute;

(f) ‘Department’, ‘School’, ‘Centre’ and , ‘Division’ spans, the Department, School,
Centre, Division and Unit respectively, establishg the Institute from time to time;

(g) ‘Finance Committee’ means the Finance Committedbeinstitute;

(h) ‘Head’ means the Head of the Department, Schoatfr€eDivision or such other Unit
as the case may be;

(i) ‘Institute’ means the Indian Institute of Technolplylandi;
() ‘Officers’ means the Officers of the Institute;

(k) ‘Ordinances’ means the Ordinances of the Institistenay be framed from time to time
under section 28 of the Act;

() ‘Faculty’ meansProfessor, Associate Professor and Assistant Bafg&Regular and
Contract);

(m) ‘Rules’ means the rules framed by the Board;

(n) ‘Student’ means a student admitted to a prescrisedramme of the Institute through
the laid down procedure and whose name is borrikeorolls of the Institute;

(o) 'Warden' means the Warden of the Halls of ResidandeHostels of the Institute; and
(p) ‘Schedule’ means schedule annexed to these Statutes

(2) Words and expression used in these Statutes andefioed but defined in the Act, shall
have the meanings respectively assigned to thaheiAct.

3. Meeting of the Board

(1) The Board shall meet as often as may be necessanmyob less than twice during a
calendar year.

(20 Meetings of the Board shall ordinarily be convermwdthe Chairman either on his
motion or at the request of the Director or onquisition signed by not less than three
members of the Board.

(3) Five members including one member from outside li&itute, either through
personal presence or video conference or telecamter shall form quorum for a
meeting.

(4) All the matters considered at the meetings of tharB shall be decided by a majority
of the votes of the members present including @her. If the votes are equally
divided, the Chairman shall have a second or aastite.
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(5) A written notice of the meeting shall be sent by Registrar to every member at least

two weeks before the date of the meeting. Thecadathall state the place, the date,
and the time of the meeting. The notice may beveledd by post, electronic mail, or

FAX at the address of each member as recordeckimsiitute and if so sent, shall be
deemed to have been delivered.

(6) Notwithstanding the provisions of the immediatelgqeding provision, the Chairman

may call a meeting of the Board at short noticedwsider urgent matters.

(7) The agenda of the meeting shall be circulated byRégistrar to the members at least

ten days before the meeting.

(8) Natices for inclusion of any item on the agenda tmaach the Registrar at least ten

days before the meeting. The Chairman may pemltusion of any item for which
due notice has not been received.

(9) The ruling of the Chairman in regard to all matteigting to procedure shall be final.

(10) The minutes of the proceedings of a meeting ofBbard shall be prepared by the

Registrar and circulated to all the members oBbard. The minutes, along with any
amendment suggested, shall be placed for confiomai the next meeting of the
Board. After the minutes are confirmed, the misigieall be signed by the Chairman.

4, Authentication of the orders and decisions of & Board

All orders and decisions of the Board shall be entiicated by the signature of the Registrar.

5. Other members, power and duties etc. of Senate

(1)

2

In addition to the persons provided in section L#he Act, the following shall be the
members of the Senate, namely :-

(a) Deans
(b) Heads of the Departments or Schools as magtableshed by the Institute.

(c) One or more members of academic from each efDepartments and Schools,
nominated by the Chairman of the Senate, for aodeof one year, subject to a
maximum of two persons from any Department or Sthoo

(d) Two distinguished persons from the industrysétech & Development, Financial
Institutions and any other comparable organisatiaosinated by the Chairman of
the Senate, for a period of two years.

(e) Invitees, with no voting rights, whose presentgy be sought during discussion on
one or more items of agenda.

(f) Upto five student representatives nominatedhgyChairman of the Senate, as special
invitees, for a period of one year whose partiégrashall be for the non-evaluation
items of the Senate.

Subject to the provisions of the Act, the Senatalldave the following powers and
duties:-

(@ As the custodian of all academic affairs of thetitote, the Senate is empowered to

sanction academic programs and courses, approve dbetents and any changes
thereof, and oversee their conduct.

(b) It shall set the criteria for the award of acadedegrees and honors and approve each
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©

(d)

©

®

©
(h)

@)

0

individual award.

It shall set the criteria for the termination otid¢nts' programs and approve each
termination with due deliberation.

In the pursuit of its duties, the Senate is empedido constitute permanent and other
sub-committees, appoint their members and set thmivers that shall not equal or
exceed the powers of the Senate as a whole.

The Senate may invest the Chairman with poweradtitite speedy decision-making in
academic matters. However, all academic decisidrtteo sub-committees and of the
Chairman and functionaries shall be reported tSeate for confirmation.

All academic matters related to the selection afients or participants in academic
programs and courses, and periodic informationrdiga their progress and completion,
shall similarly be reported to the Senate fornteimation and approval.

The Senate alone may approve changes in the pragraimdy of students.

The creation of new academic departments, schoalscanters or abolition thereof or
any significant changes in the profile of such tegithat are already existing, shall be
approved by the Senate and thereby recommendad ®aard.

Policy and infrastructural initiatives that havealirg on the research and academic
profile of the Institute shall be presented to tBenate on a regular basis for
its comments and advice, which shall be non-bindingmust be communicated to the
Board.

The Senate shall have powers to invite such pers@ersons as may be deemed fit to
attend a meeting of the Senate.

(3) (&) The Senate shall meet at least four tiduesg a calendar year.

(b) Meetings of the Senate shall ordinarily be @mad by the Chairman either on his motion

©

@
©

(®

@

W)

or on a requisition signed by not less than oneltimembers of the Senate.

The meeting of the Senate shall ordinarily be pessiover by the Director, if present.
In his absence, the Acting or Officiating Directbrall preside over.

One third of the members shall form quorum foneeting.

All the matters considered at the meetings of #@a® shall be decided by a majority of
the votes of the members present including Chairnathe votes are equally divided,
the Chairman shall have a second or casting vote.

A written notice of the meeting shall be sent by Registrar, to every member at least
two weeks before the date of the meeting. Thecaathall state the place, the date, and
the time of the meeting. The notice may be dedigidyy post, electronic mail, or FAX at
the address of each member as recorded in théubestind if so sent, shall be deemed to
have been delivered.

Notwithstanding the provisions of the immediatelhgqeding provision, the Chairman
may call a meeting of the Senate at short noti@®tsider urgent matters.

The agenda of the meeting shall be circulated byRhbgistrar to the members at least
seven days before the meeting.

Notices for inclusion of any item on the agenda twaach the Registrar, at least ten
days before the meeting. The Chairman may pemgitision of any item for which due
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notice has not been received.
() The ruling of the Chairman in regard to all mattelating to procedure shall be final.

(k) The minutes of the proceedings of a meeting of Shaate shall be prepared by the
Registrar, and circulated to all the members of Slemate. The minutes along with
amendments, if any suggested, shall be placeddiniirmation at the next meeting of

the Senate. After the minutes are confirmed, theutas shall be signed by the
Chairman.

() In emergent cases, the Director may exercise thefsoof the Senate and report the
decisions taken at the next meeting of the Senate.

6. Other authorities of the Institute

In addition to the authorities specified in sectidhof the Act, the following shall be the other
authorities of the Institute, namely:-

(i) The Finance Committee
(ii) The Building and Works Committee

7. Finance Committee

(1) The Finance Committee, hereafter referred to asmi@ittee’ shall comprise of the
following members, namely :-

(b) the Chairman, ex-officio;

(c) two persons nominated by the Central Government;

(d) two persons nominated by the Board;

(e) the Director; ex-officio; and

(H the Registrar shall act as Secretary of the Fin@umemittee on ex-officio basis.

(2) The Committee shall —

(@ provide its views and make its recommendationseédoard either suo-moto or on the
advice of the Board or of the Director on any ficahmatter relating to the Institute.

(b) provide advice and guidance relating to resourchbilization.
(¢ perform any other functions as the Board may defcata time to time.
(3) (a) The Committee may ordinarily meet twiceidgra calendar year.

(b) Meetings of the Committee shall ordinarily lmneened by the Chairman either on his

motion or at the request of the Director or on@urgtion signed by not less than three
members of the Committee.

(c) Three members including one nominee-member fthen Central Government shall
constitute quorum for a meeting.

(d) All the matters considered at the meetingshef Committee shall be decided by a
majority of the votes of the members present indgdChairman. If the votes are
equally divided, the Chairman shall have a secorahsting vote.

(e) A written notice of the meeting shall be seytilire Registrar, to every member at least
two weeks before the date of the meeting. Thecaathall state the place, the date, and
the time of the meeting. The notice may be deligleby registered post, speed post,
courier, electronic mail, or FAX at the addresseaich member as recorded in the
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Institute and if so sent, shall be deemed to haem laelivered.

() Notwithstanding the provisions of the immeeigt preceding provision, the Chairman
may call a meeting of the Committee at short naticeonsider urgent matters.

(g) The agenda of the meeting shall be circulatedhk Registrar to the members at least
seven days before the meeting.

(h) Notices for inclusion of any item on the agenulzst reach the Registrar in this behalf, at
least ten days before the meeting. The Chairmanpaeanit inclusion of any item for
which due notice could not be given.

() The ruling of the Chairman in regard to all teas relating to procedure shall be final.

() The minutes of the proceedings of a meetinghef Committee shall be prepared by the
Registrar, and circulated to all the members ofGbenmittee. The minutes along with
amendment, if any suggested, shall be placed fofiromation at the next meeting of the
Committee. After the minutes are confirmed, thenutes shall be signed by the
Chairman.

(K) A copy of the minutes of meeting of Finance Quaittee shall be placed before the Board
of Governors in a meeting.

8. Building and works committee, its powers and dugs

(1) The Building and Works Committee, hereafter ref@r@ as ‘Committee’, consisting of
not less than five and not more than seven menasersay be appointed by the Board,
including Director as an ex-officio member. The coittee shall also be an authority
within the meaning of section 10 of the Act. Theddtor shall be the Chairman of the
Committee.

2) The following are the powers and dutiethe committee:-

(@ It shall be responsible under the direction of Board for construction of all major
capital works after securing from the Board theessary administrative approval
and expenditure sanction.

(b) It shall have the power to give the necessary adimiive approval and
expenditure sanction for minor works and works giamg to maintenance and
repairs, within the grant placed at the disposdhefinstitute for the purpose.

(c) It shall cause to be prepared estimates of coBuitdings and other capital works,
minor works, repairs, maintenance and thelike.

(d) It shall be responsible for making technical serytis may be considered necessary
by it.

(e) It shall be responsible for enlistment of suitablntractors and acceptance of
tenders and shall have the power to give directfonglepartmental works where
necessary.

(H It shall have the power to settle rates not covdredender and settle claims and
disputes with contractors.

(38) The Committee shall perform such other functionthenmatter of construction of buildings
and development of land for the Institute as tharBaenay entrust to it from time to time.

(@) In emergent cases the Chairman of the Committee exaycise the powers of the
Committee. Such cases shall be reported by hinhgoCommittee and the Board at the
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10.

11.

12.

next meeting of the Committee and of the Board.
(6) The Committee shall meet as often necessary bedsittwice a year.
(6) Three members shall form a quorum for a meeting@Committee.

(7) The provisions in these statutes regarding notafeseeting, inclusion of items in the
agenda and confirmation of the minutes applicablthé meetings of the Board, shall so
far as may be, be followed in connection with negtif the Committee.

(8) A copy of the minutes of every meeting of the Cottemai shall be sent to the Board.

Officers of the Institute
The following shall be the Officers of the Instiut
() The Director.
(i) The Deputy Director.
(i) The Deans.
(iv) The Heads of Departments.
(v) The Registrar.
Powers and duties of Chairman

(1) The Chairman of the Board, nominated by the Visitoder clause (a) of section 11 of
the Act, shall have the following powers and datie

(a) To fix, on the recommendations of the Selection Guitee, the initial pay of an
incumbent at stage(s) higher than the prescrib@ihmim in respect of posts to which
appointments can be made by the Board under théspos of section 25 of the Act.

Notwithstanding anything contained above, diall have full powers to accord
protection of pay in all cases where Board is fhygointing authority.

(b) To approve the proposal of the Director to tray®bad for official purposes, subject
to guidelines issued, if any, by the Central Gowuent.

(c) The Chairman shall execute the contract of serbemveen the Institute and the
Director subject to the condition that the Chairnswall not be personally liable in
respect of anything under such contract.

(d) In emergent cases, the Chairman shall exercispaWwers of the Board and inform the
Board of the action for ratification.

Travelling Allowances for the Chairman and themembers

The Chairman and the Members of the Board and othehorities and members of the
Committees constituted under the Act or these Btatutes or appointed by the Board or other
Authorities shall be entitled to travelling allowsas and daily allowance, as laid down by the
Board from time to time, for attending the meetinfithe Authorities and Committees.

Director and its powers and functions

(1) Notwithstanding anything contained in these Firstti8es, the Council may appoint an
eminent person as Director on contract for a periot exceeding five years, with a
provision for renewal for further periods. The tant of service of the Director shall be

as stipulated in Schedule A:
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)

Provided that every such appointment and termsetiieshall be subject to the prior
approval of the Msitor.

The following are the powers and functions of thee€tor:-

(i)

(ii)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

)

(xi)

The Director shall have the power to fix, the recommendations of the Selection
Committee, the initial pay of an incumbent at aysthigher than the minimum of
the scale but not involving more than five incretsein respect of posts to which
appointment can be made by him under the poweted/@s him by the provisions
of the Act.

He shall have the powers to permit members of aoexetechnical and
administrative staff for research, training or forcourse of instruction or for any
other purpose considered fit by him, within Indiaabroad, subject to such terms
and conditions as may be deemed fit and proper.

He shall have the powers to employ all necessafy, sixcept casual labour, paid
from contingencies and project funds or such ofined available at his disposal.

In exceptional cases, subject to availability ofids, the Director shall have the
power to create temporary posts with the appro¥dghe Chairman, of not more
than two years’ duration on approved scales of yager report to the Board
provided that no such post, of which Director ¢& the appointing authority, shall
be so created.

He shall be the ‘Competent Authority’ for all theagloyees, as further elaborated in
the Conduct Rules in the Schedule C.

He shall submit the annual reports, annual budggpgsals, annual accounts and
annual audit reports to the Board.

Subject to the budget provisions and further stlie the powers delegated by the
Board of Governors from time to time, the Direcstiall have powers to (i) incur
expenditure for running the Institute, (i) re-appriate funds with respect to
different items constituting the recurring budgptta fixed limits without involving
any recurring liability, (i) waive the recovenyf excess payment, if any, subject to
the condition that such excess payment is not altre§ misrepresentation of the
employee, (iv) write off the irrecoverable losses.

He shall have the powers to approve remission duaton of licence fee for
building(s) rendered wholly or partially unsuitable

He shall have all the powers of a head of departdeerthe purposes of rules in the
account code, the fundamental and supplementass rahd other rules of the
Government in so far as they are applicable or imaymade applicable to the
conduct of the activities of the Institute.

He shall have powers to approve and sanction exjpeesl relating to purchases,
services contracts such as housekeeping, secatitgourced manpower, and also
advance payment to suppliers or other parties.

If for any reason, the Registrar is temporarilyatisfor a period not exceeding one
month, the Director shall take over or assign tp member of staff of the Institute,
any of the functions of the Registrar as he ordsems fit.
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(xii) All contracts for and on behalf of the Institutecept the one between the Institute
and the Director, shall, when authorised by a resmi of the Board passed in that
behalf, be in writing and be expressed to be madhé name of the Institute and
every such contract shall be executed on behdlieinstitute by the Director, but
the Director shall not be personally liable in mspof anything under such contract.

(xiii) The Director may, during his absence from headgtsrtauthorise the Deputy
Director or one of the Deans or a senior Profepsesent to sanction advances for
travelling allowance, contingencies and medicahttrent of the staff and sign and
countersign bills on his behalf and authorise hom &éssuming such powers of
Director as may be specifically delegated to theude Director or one of the Deans
or a senior Professor present by him inwriting.

(xiv) The Director may, at his discretion, constitute lsuCommittees as may be
considered appropriate.

(xv) In the event of the occurrence of any vacancy éndffice of the Chairman of Board
of Governors by reason of death, resignation oemitse or in the event of the
Chairman being unable to discharge his functionsigwo absence, illness or any
other cause, the Director may discharge any othall functions assigned to the
Chairman under Statute 10.

(xvi) The Director may, with the approval of the Boartedate any of the powers, vested
in him by the Act and Statutes to one or more memlmd the academic or
administrative staff of the Institute.

13. Deputy Director

(1) The Board, in the interest of smooth functioningh# Institute, shall have the power
to create one or more posts of Deputy Director.

(2) The appointment of the Deputy Director, from amdhg faculty members of the
Institute, shall be made by the Board on the recentation of the Director.

(3) The Deputy Director shall assist the Director irctsiacademic ard administrative
work as may be considered necessary from timerte. ti

(4) The Deputy Director shall be paid such Allowanced @rovided such facilities as
may be approved by the Board from time to time.

14. Deans

(1) The Board shall appoint Dean(s), from among thelfgenembers of the Institute, for
performing such duties and functions and on suaingeand conditions as the Board
may decide from time to time.

(2) The Deans shall be paid such allowances and prbviieh faciliies as may be
approved by the Board from time to time.

15. Registrar

(1) The Registrar shall be appointed by the Board ernr¢éitiommendations of the Selection
Committee constituted under clause (d) of sub-stafb) of Statute 17 on such terms
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16.

17.

and conditions as the Central Government may sp&oii time to time.

(2) In addition to the role provided in section 19 bétAct, it shall be the duty of the

Registrar —

a) to take action, as may be directed by the Diredtwrfill up the vacancies including

casual vacancies of the Authorities of the Institut

b) to perform such other duties as may be assigpeldeoDirector.

Classification of members of staff:

(1) The Members of staff of the Institute shalldessified as follows-

(i) Academic staff shall include Director, Deputyr&rtor, Professor, Associate Professor,

Assistant Professor and such other academic paosapibe decided by the Board.

(i) Technical staff shall include Medical OfficeSngineers, Managers in various areas such

as Telephone Exchange, Printing Press, Foremarer8sgr (Workshop), Mechanic,
Horticultural Assistant, Technical Assistant, PlegéiTraining Instructor and such other
technical posts as may be decided by the Board firomto time.

(i) Administrative staff shall include RegistraDeputy Registrar, Assistant Registrar,

Accounts Officer, Internal Auditor, Manager (Faidils), Security Officer, Private
Secretaries, Executive Assistants, and such otlaiméstrative posts as may be decided
by the Board from time to time.

Appointments and procedures for appointment

(1)

(2)

®3)

(4)

All posts at the Institute shall normally fileed by advertisement, but the Board shall have

the power to decide, on the recommendations ofDinector that a particular post be
filled by invitation or by promotion from amongstet members of the staff of the Institute.

If the post is to be filled by advertisemethie terms and conditions of the post shall be
advertised by the Registrar and all applicatiorgired within the date specified in the
advertisement shall be considered for screening smatt-listing by the Screening
Committee and further process by the Selection Cithexn

Notwithstanding anything containing in subtste (1), if the Board considers it
appropriate, there shall be a running advertisernaenthe web site of the Institute for
various posts and applications received from timditne may be considered by the
appropriate Departmental Committees and their recendations shall be sent to the
Director for taking appropriate action in accordamdgth the procedure for selection laid
down by the Board from time to time.

While making appointments, for various reser categories, the Board shall follow the
orders and instructions issued by the Central Gowent from time to time in this regard.

(5) All the appointments to various posts shall be enlaylthe Board on the recommendations

of the Selection Committees constituted as follavesnely :-
(a) Deputy Director(from amongst existing Professors)
() Chairman — Director

(i) Member - One expert nominated by the Visitor.
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(iif) Members — Three from the Panel of Experts apprdwethe Board of
Governors.

(b) Professor:
() Chairman — Director
(i) Member - One expert nominated by the Visitor.

(iif) Members — Three from the Panel of Experts apprdwethe Board of
Governors.

(c) Associate Professor Assistant Professor, and eqaelent positions:
() Chairman — Director
(i) Members - Three from the Panel of Experts apprdwyetthe Board.

(i) Member — Head of the Department concerned if the post foickwh
selection is being made is lower in status thanhtiell by the Head of the
Department.

(d) Registrar:
(i) Chairman - Director.
(i) Member - Deputy Director or One of the Deans ora&d3sor.

(iif) Members - Two nominees of the Board, one beingxaer but other than
a Member of the Board.

(e) In-charge, Knowledge Resources and Management:
(i) Chairman - Director.

(i) Members - Three from the Panel of Experts apprdwedhe Board of
Governors.

(f) Technical and Other Positions at levels higher thafg) categories:
() Chairman — Director.

(i) Member - Deputy Director or one of the Deans or@d3sor nominated
by the Director

(iif) Members— Two from the Panel of Experts approved by the Baaird
Governors.

(iv) Member - Head of the Dept. concerned or the Regisas the case may
be.

(g) Deputy Registrar, Assistant Registrar, Accounts Qicer, Internal Auditor,
Stores Officer, Engineers, Medical Officers and allother Administrative and
Technical posts of Group A category

(i) Chairman - Director or his nominee.

(i) Member - Deputy Director or one of the Deans oféasor nominated by
the Director.

(iif) Members - Two nominees of the Board.

(iv) Member— Registrar.
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(6)

()

(8)

9)

(10)

(11)

(12)

(13)

(14)

(15)

(h) In the case of other posts not covered by categes listed under (a), (b), (c), (d),
(e) and (f) and for which the Director is the Appoiting Authority, the Selection
Committee shall consist of:

(i) Chairman - Director or his nominee.
(i) Member - A nominee of the Board.

(i) Member - Head of the Department concerned or ttggsRar, as the case
may be.

(iv) Member - An expert from the staff of the Institute nominated the
Director.

() In the case of all other posts, the Directorymat his discretion, constitute such
Selection Committees as may be considered apptetnyahim or her.

All the Selection Committee for appointrteeto the posts reserved for Scheduled Caste
or Scheduled Tribe or Other Backward Class cane&ahall include one Scheduled
Caste or Scheduled Tribe member or one Other Back®ss member from a panel
approved by the Director.

The Chairman of the Selection Committeq in&ite an additional expert from approved
panels to assist the Selection Committee who shatl participate in the final
recommendation of the Committee.

The qualifications and the relevant teans conditions of service for the various posts
except those posts for which the Central Governrtagrst down qualifications, service
conditions, etc. shall be specified by the Boaoanftime to time.

In the absence of the Director, the Dg@itector, or any member of the faculty of the
Institute who is appointed to perform the curreaties of the Director, shall be the
Chairman of the Selection Committees.

Where a post is to be filled on contraasib or by invitation, the Chairman of the Board
of Governors may, at his or her discretion, consisuch ad-hoc Selection Committees,
as the circumstances of each case may require appeintment thus made shall be
approved by the Board.

Where a post is to be filled by promotioonfr amongst the members of staff of the
Institute or when to be filled temporarily for arjpel not exceeding twelve months, the
Board shall lay down the procedure to be followed.

When a post is to be filled by advertisemém terms and conditions of the appointment
shall be advertised by the Registrar and all apptias received within the date
specified in the advertisement shall be considbyeithe Selection Committee.

No act or proceeding of any Selection Cottaaishall be called in question on the
ground of the absence of any member or membeted¢lection Committee.

Candidates selected for interview for a post uritler Institute may be paid such
travelling allowances as may be determined by tbar® from time to time in this
behalf.

All appointments shall be reported to tlwaRl at its next meeting.
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18.

19.

20.

21.

22.

(1) Chair Professors, Joint Faculty, Adjunct Faculty, Ostinguished Faculty, Honorary
Professor, and Visiting Faculty appointments -The Institute may create Chair
Professorship(s) which may be funded partially alyf from the institute’s own
resources or from the funds received from donations

(2) The Institute may make joint appointments of facwitho could share his or her time
along with another Institution within or outsideetlcountry either for research or for
teaching or both, on such terms and condition©i@8bard may in each case decide. In
the case of a foreign faculty member, the terms @mdlitions of appointment shall be
subject to the guidelines of the Government ofdndi

(3) The Institute may from time to time appoint hongratistinguished, adjunct faculty and
visiting faculty at different levels keeping in wethe needs of the Institute and the
availability of such persons as are considered ssacg. The Board shall frame
guidelines relating to these appointments from tiongéme.

Terms and Conditions of Service of the Employseand Determining their Seniority
(1) There shall be the following categories of emplayekthe Institute —

a) Permanent Employees

b) Temporary Employees

c) Employees on Contract

The terms and conditions of service for each ofaibeve categories shall be as provided
in the Schedule B.

(2) For determining the inter-se seniority of eoygles of different categories for specific
purposes such as for the membership of authostiesbodies, residential accommodation
etc, the Board may approve the norms and guidelinestime to time.

(3) The employees shall be governed by the Corfdulets as detailed in the Schedule C.
Benefits and Facilities for the Employees

(1) The various benefits and facilities shall baikble to the eligible employees as may be
mentioned in the letter of appointments and theneadf such appointments held by them,
as provided in Schedule D.

(2) The vacation and leave: The employees of thttite shall be entitled to the vacation and
leave as laid down in Schedule E.

Authentication of Orders and Decisions of the éthorities and Legal Proceedings

(1) All Orders and decisions of the Authorities shal &uthenticated by the signature of the
Registrar or any other person authorised by thedivathis behalf.

(2) The Registrar may sue and be sued in the ndntkeolnstitute. In the absence of the
Registrar or when authorised by the Director irs thehalf, the Deputy Registrar or the
Assistant Registrar shall represent the Institeegal proceedings; shall sign pleadings and
other documents and accept processes on behhl trigtitute in such legal proceedings.

Departments, Schools, Centres Divisions, &hr Units

The Board may from time to time create, continummnline or close down any academic
units such as departments, schools, research er g#ntres including service centres,
divisions on the recommendation of the Senate.
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23. Head of Department, School, Centre, Division

(1) Each Department or School and Centre or Diwigio similar unit shall be placed in the
charge of a Head or Professor-in-Charge who sleadldbected and appointed by the Director
from among the academic staff of the Institute:

Provided that when in the opinion of the Directbg situation so demands, the Director may
himself or herself take temporary charge of the dHea place it under the charge of the
Deputy Director or an academic staff from anothegadtment for such period as the Director
may decide in each case from time to time.

(2) The Head shall be responsible for the actwitiender his or her charge subject to the
direction and general control of the Director.

(3) It shall be the duty of the Head to see tha teaching, research and development,
administrative and other activities and the deosiof the Authorities of the Institute and of
Director are faithfully carried out. He or She s$haé¢rform such other duties as may be
assigned to him or her by the Director.

24. Institution of Fellowships, Scholarships, Asdiantships, Medals and Prizes

(1) The Board may institute from time to time Falfthips, Scholarships, Assistantships, Medals
and Prizes for awarding them to its students aergrdduate, postgraduate, research and
post-doctoral and other levels.

(2) The Institute shall decide the value, numbet eonditions of award for each of them from
time to time.

(3) In addition to the funds of the Institute ftvretabove mentioned purposes, funds received
from donations may also be utilised.

25. Fees and Other Charges payable by the Students

(1) The students admitted to the various programmel$ géa tuition fees at the time of first
admission and thereafter every academic year fosumg the programme to which he or

she is admitted, as may be prescribed by the Baapkr the policy decided by the Council
from time to time.

(2) The Director shall decide in consultation with ®enate, the eligibility and guidelines for
administering the Merit-Cum-Means assistance taribatorious students.

26. Hostels, Halls of Residence and Wardens

(1) All the students, namely, under-graduate, postwgatedand research scholars shall
reside in the Halls of Residence and Hostels budthaged, recognised or otherwise
by the Institute:

Provided that in exceptionabses, the Director may permit a student, schole
fellow to reside outside the campus of the Ingditoih such condition as may be laid
down from time to time for this purpose.
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(2) Every resident in the Halls and Hostels shall altigethe rules laid down by the
wardens with approval of Director for the purpose.

(3) For each Hall and Hostel, there shall be a wardeh such number of associate
wardens and other staff as may be determined biteetor from time to time.

(4) The offices of warden and associate warden shaldlé by the members of the
faculty of the Institute. The appointments shallrbade by the Director for such
period as he or she may decide.

(5) wardens and associate wardens shall be paid simkaates and provided such
facilities as may be approved by the Board frorettmtime.

(6) The Board may decide to create such coordinatiajtiafor the Hostels and Halls
of Residence as may be necessary.

(7) The conditions of residence of students, levyindeafs for residence and of other
charges as also the management of the Halls ol&&= and Hostels shall be in
accordance with the rules approved by the Director.

27. Conferment of Honorary Degrees

(1) All the proposals for the conferment of homgrdegrees shall be made by the Senate and
shall require the assent of the Board before sigionido the Visitor for confirmation.

(2) Whenever it is necessary, the Chairman of thar® may submit, on behalf on the Board,
such proposal to the Visitor.

28. Withdrawal of Degrees

(1) The Senate may by a special resolution passednbgjarity of not less than two-thirds of
the members present and voting, recommend to tlaedBthe withdrawal of any degree or
academic distinction conferred on or any certifoat diploma granted, to any person by the
Institute for good and sufficient reason :

Provided that no such resolution shall be passéitiainotice in writing has been given to
that person calling upon him to show cause withichgime as may be specified in the notice
why such resolution should not be passed and histibbjection, if any, and any evidence he
may produce in support of them, have been consideyehe Senate.

(2) The Board shall consider the recommendation ofSéeate and pass final orders relating to
the withdrawal or otherwise of the degrees, diplpntartificate or the academic distinction
as the case may be.

29. Promotion of Entrepreneurial Initiative

(1) The Institute may promote faculty and studentstipigation in Entrepreneurial and
similar activities.

(2) The Board may frame suitable rules providing fldiib for such promotional
activities.
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30.

31.

32.

33.

34.

35.

Knowledge, Resources and Management

(1) The Institute may provide for creation of suitafdeilities for Knowledge, Resources and
Management purposes to cater to the needs of doemic staff, students, researchers and
others engaged in academic, management and adutinistpursuits including the process
of Technology Enhanced Learning Programmes, thraagitemporary means and methods
in electronic and print form.

(2) The Institute while providing suitable facét and structure may also lay down the norms
and necessary guidelines for this purpose.

Resource Mobilization and Corpus or Endowmenieund

(1) The Institute may raise its own resources frdiffierent sources such as Consultation,
Donations, Continuing Education, Distance Educatitn. so that some of its additional
needs may be met from such funds.

(2) The Institute may create its own Corpus Fun&mdowment to credit donations, wherever
necessary to do so, savings from different fundssmurces, and manage the funds through
a structured system.

(3) The Board may create such suitable structfmeshe aforesaid purpose as it may deem
appropriate with due accountability.

Continuing Education Programmes

The Senate may create suitable structures and dquaes to offer Continuing Education
Programmes by the Institute. It may lay down sl@atorms and guidelines in this regard.

Technology Enhanced Learning Programmes

The Board may create suitable structures and puwpesdto promote Technology Enhanced
Learning Programme and also the Board may lay doeaessary norms and guidelines in this
regard.

Creation of Entities to Promote Academic and Rearch Excellence

The Board may lay down suitable norms and guidsliioe establishing entities such as Special
Purpose Vehicle (SPV), under section 8 of the CanigzaAct, 2013 and Societies Registration
Act,1860 (21 of 1860) to promote Academic and ReseBxcellence.

Interpretation of the Statutes

The decision of the Board on all questions relattthe interpretation of these First Statutes and
the provisions therein shall be final.
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SCHEDULE A
See Statute 12(1)
CONCTRACT OF SERVICE OF THE DIRECTOR

An AGREEMENT for service made this...........cccemeevviiieiiieannnn, T date of

(herein after called the appointee) of the one gadtthe Indian Institute of Technology, Mandi,armorated
under the institutes of Technology Act, 1961 (A8t & 1961) as amended from time to time (hereinafte
called the Institute).

"WHEREAS in terms of section 17 (1) of the Instsitof Technology Act, 1961 (hereinafter called Alog)
and sub-statute (1) of statute 12 of First Statafesndian Institute of Technology Mandi, 2017 r@ieafter
called Statutes), the Council of the InstitutesTethnology referred to in the Act (hereinafter edlithe
Council) with the approval of the Visitor, has bg#eased to approve the appointment of the appmexehe
Director of the Institute on contract for ......w.. .... ........ years and the appointee hazmed such
appointment upon the terms and conditions her&naftpearing.

NOW THESE PRESENTS WITNESSETH and the parties beextpectively agree as follows:-

[1] This agreement of service shall be deemdthte been entered into subject at all times t@theisions
of the Act and Statutes covering the Instituteraforce from time to time as applicable to permanen
confirmed employees.

[2] The appointee shall be on service underAbeeement for a period of ..... years with effeainfr
................. that is date of joining the pdatovided that if the appointee on conclusiorhef period of

service mentioned above is below 70 years of ageyrhher service shall continue till the last date

D

the academic year in which the appointee concltliesaid period of service or till he attains tige
of 70, whichever is earlier.

[8] The appointee shall be the Principal acadeamd Executive Officer of the Institute and setive
Institute as the whole time Director of the Inggtwith powers and duties provided in the said aud
Statutes.

[4] The appointee shall devote his whole timetite service of the Institute and will be subjectthe
Conduct Rules and other provisions of the said &u the Statutes. Any information obtained |by
appointee during or in connection with his senére the work upon which he is engaged shal

treated as secret and confidential and appointeeadtide himself or herself accordingly.

[5] During the period of his service except @spect of any period of suspension and also opanpd of

leave without pay. the appointee shall be entidigbject to the Indian Income Tax to an initial [y
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Rs.......... provided that if any time the appointeegeeds on deputation out of India his pay

and

allowances during the period of his deputationl Wwé such as may be decided by the Board of

Governors. In addition, the appointee shall drawovances like Dearness Allowance, C

Compensatory Allowance etc. as maybe admissibia fnme to time as per rules of the Institute.

[6] During his or her service under these pres#dmt appointee, if on deputation from anothentintsin; be
governed by the terms and conditions of the paretitution of the appointee. In all other caség,
appointee shall be governed by the New Pensionnseh@PS) of the Government of India,

applicable to the employees of the Institute.

[7] Notwithstanding anything hereinbefore containthe appointee shall, unless otherwise decigetidd

Institute, be entitled to receive the whole or artpas may be determined by the Institute, the fiiene

of any improvements in the revision of pay and etirement benefits that may be effected by
Institute. He or She will also be eligible for anyprovements in any other conditions of the seratc

members of the staff of Institute.

[8] The appointee shall be entitled to leave asissible to permanent non-vacation employees of]

Institute under the Rules framed or as may be fdanyethe Board.

[9] The appointee shall be entitled to furnishiese of licence fee accommodation in the camputhef
Institute as may be sanctioned by the Board of Gmrs of the Institute. In case, the appointe
required to stay outside the campus, the Board slegide the arrangement or payments for

accommaodation befitting the position of the Directmutside the campus.

[10] The appointee shall be eligible for privileigerelation to medical attendance and treatmemtragided

for by the Rules framed or may be framed by ther86ar the employees of the Institute.

[11] The appointee shall be paid travelling expsi®r joining the Institute as admissible to aincef of the

ty

—

as

the

19}

the

Central Government of equivalent rank under thenSfiexr Travelling Allowances. Rules of the Central

Government deeming the appointment of the appoiageen transfer in the public interest. If the

appointee is required to travel in the interestlrddtitute work, he shall be entitled to travelli

ng

allowance on the scale provided for in the TramgllAllowances Rules of the institute in force from

time to time.

Similarly, the appointee shall be entitled to le&avel concession for visiting his hometown as

the Rules of the Institute.

[12] Any amount received by the appointee fromKksoand articles published by him at his cost dhelleft
to him as an encouragement for continuing his waorkhat line. He would also be allowed to

consultancy and retain benefits of the same asupes laid down by the Board from time to time.

[13] The service of appointee may during the pkgbcontract, be terminated by the Institute at time by
three calendar months notice in writing given at time during service under this contract withoy ¢

cause assigned. Provided always the Institute mdieil of the notice herein provided to give t

pe

do
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appointee a sum equivalent to the amount of déséclpay for three months.

The appointee may terminate his service by givimghe Institute three calendar months notice in

writing.

[14] The appointee will be allowed the status obf€ssor of

research in the Department of ...........ccccooeeiiiiiiiiiiiiinnnee. of the Institute.

[15] In respect of any matter for which no prowrsihas been made in this agreement, the appoinédicbs

................... , to take part in teaching 3

ind

governed by the said Institutes of Technology Ai1las amended from time to time and the Stafutes

made thereunder for time being in force.

IN WITNESS WHEREOF on the day and the year firsb\abwritten, the Chairman of the Board

Governors of the Institute and hereinto set higlreard the appointee has hereinto set his hand.
Signed and delivered for the Chairman, Board of Govemjor

Indian Institute of Technology Indian Institute of Technology, Mandi

In the presence of Signature of

Witnesses with addresses.

Signed and delivered by the Director, IIT Maind

said appointee

In the presence of Signature of

witnesses with addresses

of
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SCHEDULE B
[See Statute 19(1)]

The Terms and Conditions of Service of the Employs

1. Permanent Employees

(1) Every appointment shall be subject to the conditiwt the appointee is certified as bejng
in sound health and physically fit for the servibg,a medical authority nominated by the
Board : Provided that the Board may for sufficismdsons relax the medical requiremegnts
in any particular case or cases or dispense with medical examination in any case|or
class of cases subject to such conditions, if asypay be laid down by the Board.

(2) The age of superannuation of the employees shallelgalated and prescribed |in
accordance of the orders of the Government of lirdtais behalf from time to time and
as adopted by the Board.

(3) Subject to the provisions of the Act and the Sestuall the appointments to permangnt
positions under the Institute shall ordinarily bada on probation for a period of one year
after which period, the appointee, if confirmedalshontinue to hold office subject to the
provisions of the Act and the Statutes, till thel efithe month in which attains the age| of
superannuation, as may be prescribed from timieni. t

(4) The appointing authority shall have the power tteed the period of probation of any
appointee for such periods as may be found nege$sdrnot exceeding two years,
provided that if, after the extended period of @tidn, the appointee is neither confirmed
nor his services terminated, he shall be deemédve continued on temporary basis, and
then his services may then be terminated on a risomifitice or on a payment of |a
month’s salary thereof.

(5) The Appointing Authority shall have the power tom@ate the services of any member
of the staff without notice and without any caussigned during the period of probation.

(6) Where the Board considers that in the intereststoflents and for the purposes|of
teaching and guiding the research scholars, anylbmeof the academic staff should be
re-employed after superannuation, it may re-empglogh a member till the end of the
semester or academic session as considered agbeoprihe circumstances of eadse.
Provided that in no circumstances such member bleatle-employed for any purposes
other than those of teaching and research.
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3.

(7) Where it becomes necessary to re-employ any suahberebeyond the end of the
academic session, the Board may, with the prevappoval of the Visitor, re-employ

any such member for a period upto three yearsarfitht instance and up to two years
thereafter and in no case exceeding the end aciidhdemic session in which attains the

age of 70 years. Provided that in no circumstasael member shall be re-employed
any purposes other than those of teaching androdsea

(8) A permanent employee of the Institute may resigretire from services by giving to th

Appointing Authority three months notice providétt the appointing authority may for

sufficient reasons either reduce this period ot oabn the employee concerned
continue till the end of the academic year or séends which the notice is receive

Retirement or other benefits shall be in accordavite the provisions of Government of

India as applicable from time to time.

Temporary Employees

(1) The service of a temporary employee shall be liableermination at any time by notic¢

J
SS

in writing given either by the employee to the Apypimg Authority or by the Appointing
Authority to the employee. The period of such mmtigshall be one month, unle
otherwise agreed to by the Institute and the engaoy

(2) The other terms and conditions of service of sutipleyees shall be such as may
specified by the Appointing Authority in the lettafrappointment

Appointments on Contracts

(1) Notwithstanding anything contained in these esthe, the Board may in spec

circumstances, appoint an eminent person on carfsaperiod not exceeding 5 year

with a provision of renewal for further period, pided that every such appointment g
terms thereof subject to the prior approval of\igtor.

(2) Subject to the provisions contained in the Act, Beard may appoint any person
contract in the specified Scales of Pay and ondeamd conditions applicable to t
relevant post for a period not exceeding five yadth a provision of renewal for furthe
period. For making such appointments, the Chairofathe Board may, at his or h
discretion, constitute such ad hoc Selection Cotesstas deemed fit and proper.

(3) Notwithstanding anything contained in these schedtihe Council may appoint g
eminent person as the Director on contract forraogenot exceeding five years, with
provision for renewal for further periods, providiat every such appointment and tef
thereof shall be subject to the prior approvahef Yisitor.

for

e

be
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SCHEDULE-C
[See Statute 19 (3)]
Conduct Rules for the Employees

Application

The provisions contained in this Schedifiall apply to all the employees of the Institute
Definitions

2. In this Schedule unless the context othervaseires-
(a) "Competent authority” means:-
0] "The Board of Governors" in the case of the Directo

(i)  "The Director" in the case of all other employees.

(b) "Members of the family" in relation to an eloyee includes-

(i)  the spouse, child or step-child of such Eyee residing with and dependent, and s
other dependants as may be permitted under theraCe@bvernment Rules d
directive in this regard.

(c) Service" means service under the Institute.
General

3. An employee of the Institute shall devoteoilghtime to the service of the Institute and shall
engage directly or indirectly in any trade or besi or any other work which may interfere with
proper discharge of duties, but the prohibitionehercontained shall not apply to academic w|
and Consultative Practice or any Entrepreneuriargr similar activity undertaken with the pri
permission of the Institute, which may be givenjeabto such conditions as regards the accept
of remuneration and conditions as may be laid dowthe Board from time to time.

4. (a) Every employee shall at all times maintaiaadlite integrity, devotion to duty, and do noththgt is
unbecoming of an employee of Indian Institute offirelogy Mandi, and also be strictly honest ¢
impartial in his official dealings.

(b) An employee should at all times be courteous indgalings with other members of the stz
students and members of the public.

(c) Unless otherwise stated specifically in the terhampointment, every employee is a whole-ti
employee of the Institute, and may be called ugoperform such duties, as may be assigne
competent authority, beyond scheduled working hamid on closed holidays and Sundays. TH
duties shall inter-alia include attendance at mestiof committees to which appointed or requi
by the Institute.

(d) An employee shall be required to observe the sdhdduours of work, during which must |
present at the place of his duty, unless requivdgttelsewhere on duty.

(e) Except for valid reasons or unforeseen contingena® employee shall be absent from d
without prior permission.

(f) No employee shall leave station except with theviptes permission of proper authority, eV
during leave or vacation
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Taking Part in Politics and Election

5 (i) No employee shall take part in politics or &®sociated with any party or organisation whaites

part in political activity, nor shall subscribe and or assist in any manner any political movenoent

activity.

(i) No employee shall canvass or otherwise interfer use influence in connection with or take jany
election to legislative body or local authority:oRided that an employee of the Institute qualified
vote at such election may exercise right to vote voere so does, shall give no indication of
manner in which proposes to vote or has voted.

6. Connection with Media

(1) No employee shall, except with the previous sanctibthe competent authority, own wholly or
part, or conduct or participate in the editing oanaging of any newspaper or other period
publications.

the

in
cal

(2) No employee shall, except with the previous sanatiothe competent authority or any other autharity

empowered by it in this behalf, or in the bona fililscharge of duties, participate in any mediavigti
or contribute any article or write any letter eitla@onymously or in own name or in the name of
other person to any newspaper or periodical :

any

Provided that no such sanction shall be requireddh media participation or when such contribution

is of a purely literary, artistic or scientific alaater.

Note: Subject to the restrictions noted below, membetb@fstaff are at liberty, without any sancti
as contemplated above, to publish their originadrgdic, literary or artistic works.

7. Criticism of the Institute

No employee shall, in any media activity or in almgument published anonymously or in own name ¢
the name of any other person or in any communiggtahe media or in any public utterance, make
statement of fact or opinion-

(i) which has the effect of an adverse criticism of emyrent or recent policy or action of the Ins&ubr

(i) which is capable of embarrassing the relations eetvihe Institute and of the Central Governmerj
any State Government or any other institute ormisgdion or members of the public.

Provided that nothing in this paragraph shall applgny statements made or views expresse
an employee in official capacity or in the due parfance of the duties assigned.

8. Evidence before Committee or any other Authorit

(1) Save as provided in sub-paragraph (3) below, nd@me shall, except with the previous sanctior]
the competent authority, give evidence in connectiwith any inquiry conducted by any pers
committee or authority.

(2) Where any sanction has been accorded under suprppha(l), no employee giving such evidel
shall criticise the policy or any action of the tihngde or the Central Government or any Sf
Government.

(3) Nothing in this paragraph shall apply to-

(a) evidence given at any inquiry before any auth@ppointed by the Institute, by Parliament or
a State Legislature; or

(b) evidence given in any judicial inquiry; or

(c) evidence given in any departmental inquiry cedeby the Institute authorities.
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9. Unauthorised Communication of Information

10.

11.

12.

13.

14.

15.

16.

17.During the period of suspension, the member okth# shall be entitled to the payments as perutes

No employee shall except in accordance with anyegdror special order of the competent authority
in the performance in good faith of the duties gresdl, communicate, directly or indirectly, any o
document or information to any person.

Gifts

No employee shall, except with the previous sanabiothe competent authority, accept or permit spq
or any other member of family to accept from anyspe other than relations any gift of more th
trifling value.' The interpretation of the termifling value' shall be the same as laid down imiCa
Civil Services (Conduct) Rules 1964 as amended fioma to time.

Private Trade or Employment

No employee shall, except with the previous perimis®f the competent authority, engage directly
indirectly in any trade or business or any priviaiition or undertake any employment outside offiq
assignments. Provided that the above restrictibalt sot apply to academic and other related v
mentioned in clause 3 undertaken with the priompgsion of the competent authority which may
given subject to guidelines framed by the Board.

Vindication of Acts and Character of Employees

No employee shall, except with the previous sanctibthe competent authority, have recourse to
Court of law or to the press for the vindicationamiy official act which has been the subject maite
adverse criticism or an attack of defamatory chara®rovided nothing in this rule shall be deene
prohibit an employee from vindicating private cleiea or any act done in private capacity.

Marriage

No employee who has wife living shall contract &eotmarriage without first obtaining the permissio
of the Board of Governors notwithstanding that laseguent marriage is permissible under the perso
and religious law for the time being applicable.

Representations

(&) Whenever an employee wishes to put forth daync or seeks redressal of any grievance or of
wrong done, must forward case through proper cHaand shall not forward any advance cog
of request or application to any higher authouityless the lower authority has rejected the claimn
refused relief, or the disposal of the matter iaykd by more than three months.

(b) No employee shall be signatory to any joimtresentation addressed to the authorities for ssdrg
any grievance or for any other matter.

Punishment, Appeals, etc.

An employee shall be governed by the provisionthefrelevant rules regarding imposition of penal
for breach of any of these rules and preferen@ppéals against any such action taken.

Disciplinary action:
Suspension The Director may place a member of the staff appd at the Institute under suspension
(@) where a disciplinary proceeding against himtemplated or is pending; or

(b) where a case in respect of any criminal aféeis under investigation or trial.

in Government of India in this regard.
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18. Disciplinary proceedings: All disciplinary proceedings shall be conductedidaing the Rules and

Orders of the Government of India.

19. Penalties The following penalties may, for good and suffiti reasons and as hereinafter provided, be

imposed on any member of the staff:
() Censure;
(i)  Withholding of increment(s) or promotion;

(i)  Recovery from the whole or part of any pecuniagsloaused to the Institute by negligence or
breach of orders,

(iv)  Reduction to lower service, grade or post or limager time-scale, or to a lower stage in a time
scale;

(v) Compulsory retirement;

(vi) Removal from service which shall not be a disdigatiion for future employment under the
Institute;

(vii) Dismissal from service which shall ordinarily bdiaqualification for future employment under
the Institute.

20. Imposition of penalty:

(&) Anorder imposing on any member of the staff any efgknalties specified at paragraph 19 (i
(iif) above shall be passed by the Appointing Auitiycafter the member of the staff concerned

been given an opportunity to make a representatitime Appointing Authority.

(b) An order imposing on any member of the staff of the penalties specified at paragraph \O)Qdi
(vii) above shall be passed by the appointing aitthafter an enquiry has been held and
member of the staff has been given reasonable tymityr of showing cause against the act
proposed to be taken.

21. Notwithstanding the above provisions, it shall het necessary to follow the procedure mentiongd

above in the following cases :-

(@) where an employee is dismissed or remove@duced in rank on the ground of conduct whig
has led to his or her conviction on a criminal ¢jear

(b) where the appointing authority is satisfibdttfor some reason to be recorded by that aughiorit

writing, it is not reasonably practicable to gieethat person an opportunity of showing cause; or

(c) where the Visitor is satisfied that in théemests of the security of the State, it is noteekent to
give to that person such an opportunity.
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22. Appeal

D

A member of the staff aggrieved by any order impggienalty passed by the Director shall be entitled
to prefer an Appeal to the Board against the olenember of the staff aggrieved by any order pdsse
by the Board against him inflicting a penalty omtshall be entitled to prefer an Appeal to the tdisi
against the order.

23. Time limit for filing appeal

No such appeal shall be entertained unless itamgted within a period of three months from théeda|
on which appellant receives a copy of the ordeealgal against:

Provided that the Appellate Authority may enterthia appeal after the expiry of the said period,iff
satisfied that the appellant has sufficient caos@®t submitting the appeal in time.

24. The authority with whom an appeal against an onagiosing penalty lies may, of its own motion or
otherwise call for the records of the case in aigimary proceeding, review any order passed thsau
case and pass such orders as it deems fit asnighgber of the staff concerned had preferred anapy
against such order :

Provided that no action shall be initiated morentts& months after the date of the order to be
reviewed.

=

25. Notwithstanding anything contained in this Schedtlie Visitor may, on own motion or otherwise afte
calling for the records of the case, review anyeondhich is made under this Statute or is appealapl
thereunder, and-

(a) confirm, modify or set aside the order,
(b) impose any penalty or set aside, reducejrromr enhance the penalty imposed by the order,

(c) remit the case to the authority which madedtder or to any other authority directing suatihfer
action or enquiry as considered proper in the aistances of the case, or

(d) pass such other order(s) as deemed fit.
Provided that:

() an order imposing or enhancing a penalty shallbeopassed unless the person concerned
has been given an opportunity of making any reprtesen against such enhanced
penalty;

(i)  If the Visitor proposes to impose any of the peaeslispecified in clause (iv) to (vii) of
paragraph 19 in a case where proper enquiry hasbeeh held and thereafter on
consideration of the proceedings of such enquidy after giving the member of the staff
concerned an opportunity of making against suclalpgrmay pass such order(s) as may
be deemed fit.
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26. The decision of the Appellate Authority under paegdp 22 or 24 shall, subject to the provisions
paragraph 25, be final.

27. (1) When a member of the staff of the Instituteowias been dismissed, removed or suspende
reinstated, the appointing authority or the appellauthority that directed reinstatement shg
consider and make a specific order -

(a) regarding the pay and allowances to be patdganember of the staff of the Institute for th
period of absence from duty; and

(b) whether or not the said period shall be treated period spent on duty.

(i)

(ii)

(iii)

Interpretation

Where such authority holds that the member of th# sf the Institute has been ful
exonerated or in the case of suspension, thatstwyelly unjustified, the member ¢
the staff of the Institute shall be entitled td fohy and allowances to which he or 3
would have been entitled had he or she not beenisiied, removed or suspended
the case may be, and the period of absence froyrstiall be treated as a period sp
on duty for all purposes :

Provided that in case an employee had been plawe suspension due to pender
of disciplinary proceedings and has been imposgdofirthe penalties specified
clause (i) to (iii) of paragraph 19, the entireipérof suspension shall be treated
wholly unjustified and shall be entitled to full ypand allowances and the ent
period of suspension shall be treated as dutylfpugposes.

In other cases, the member of the staff of thatiristshall be given such proportic
of such pay and allowances as the authority magcplee : Provided that th
payment of allowances under clause (i) or claugesfiall be subject to all othe
conditions under which such allowances are adniessib

In cases falling under clause (iii), the periocabgence from duty shall not be trea
as a period spent on duty unless such competembritytspecifically directs that |
shall be so treated for any specified purpose.

28. The decision of the Board on all questions relatimthe interpretation of these provisions of tbleeslule

shall be final.

29. Wherever the Conduct Rules are silent, the rele@@vernment of India Rules shall be followed.
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SCHEDULE-D
[Statute 20 (1)]
Benefits and Facilities for the Employees of the Btitute
1. New Pension Scheme (NPS)

(1) All the eligible employees shall be under the Neengton Scheme (NPS) of the Central
Government introduced throughout the country witfea from the ¥ January, 2004 for its
employees.

(2) The details of the Scheme shall be as notifiechbyQentral Government from time to time.

(3) In case Central Government decides to introduceotimgr scheme of retirement or death benefits
that provides for pension, family pension, retiremer death gratuity, and other benefits, the
benefits of liberal provisions may be extendechoémployees of the Institute.

2. Insurance Facility

The employees of the Institute shall be covereceusdch Insurance Policy as the Board may decide
from time to time.

3. Medical Facility
The Board has to lay down its own norms for mediealefits.
4. Leave Travel Concession (LTC)

The employees of the Institute shall be extendezh dieave Travel Concessions as the Central
Government may decide for its employees from tiongnbe.

5. Vacation and Leave

The Board may frame Rules relating to the Vacatiod Leave in respect of the employees of the
Institute. In case norms notified by Governmentlralia are more liberal, the benefits of liberal
provisions may be extended to the employees oidtéute.

6. Travelling and Daily Allowances

The employees when they undertake travel for affipurposes shall be eligible to the travelling and
daily allowances as may be decided by the Board.

7. Residential Accommodation

(1) Subject to availability, an employee of the Ing#tLeligible for residential accommodation in tleenpus
may be allotted house or apartment for residensial subject to such conditions as may be laid doywn
the Board.

(2) The allotments of accommodation shall be in acamdawith the Rules that the Board may frame from
time to time.

(3) (a) An employee of the Institute who has been taeltbhouse or apartment, shall be charged licerse fe
at the rate approved by the Board including sublerotharges as may be decided by it from time to
time.

(b) In addition to the license fee, charges foremaglectricity and any other service renderedl shal
be recovered from the employee at such rates adbmdgtermined by the Board from time to time.

(4) The Board may allot furnished or unfurnishedasemodation without levying any license fee or iagy
such fee at concessional rates to any categortafff £ it considers it necessary to do so in ifierest
of the Institute.

Explanation: - For the purpose of this Statute, the expres&baot" means to grant a license to an employee
of the Institute to occupy a house or a portiomebE owned or leased by the Institute, for useeaglence.
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SCHEDULE - E
[See Statute 20 (2)]
LEAVE PROVISIONS
1. Applicability
The provisions contained in this Schedule shallyaggpall employees of the Institute.
2. Definitions
In this Schedule unless the context otherwise requi
(@) ‘Commuted Leave’ means leave as provided undeigpaph 18.

(b) ‘Completed years of service’ means continuous seroi the specified duration under the
Institute and includes periods spent on duty as agebn deputation and extraordinary leave.

(c) ‘Earned leave’ means leave earned in respect aigseespent on duty.

(d) ‘Half-pay Leave' means earned in respect of comspleyears of service calculated
according to the provisions hereinafter contained.

(e) 'Leave’ includes earned leave, half-pay leave, cometh leave, leave not due and extra-
ordinary leave.

(f) ‘Sabbatical Leave’ means leave granted to any memabéhe Teaching Staff or Faculty
members referred to in Clause (a) of Statue 1@mgrof the objects mentioned in paragraph
27.

3. Right of Leave

Leave cannot be claimed as of right and when tiigeagies so demand, leave of any description may
be refused or revoked by the authority empowereshtwtion the leave.

4. Authority empowered to sanction leave

(1) Applications for leave shall be addressed to tharB8dy the Director and to the Director or to a
member of the staff designated by the Directorhgydther members of the staff.

(2) Leave may be sanctioned by the Director or by a begrof the staff to whom the power has been
delegated by the Director.

(3) The Board may sanction leave to the Director, beatRirector can avail himself of casual leave on
his own authority.

5. Commencement and termination of leave

(1) Leave ordinarily begins from the date on which &asg such is actually availed of and ends on the
day preceding the one on which duty is resumed.

(@ Saturdays, Sundays and other holidays or the wacaiay be prefixed as well as suffixed to leave
subject to any limit of absence on leave prescrilreter each category of leave.

6. Combination of leave

Except as otherwise provided in this Schedule kamy of leave under these provisions may be granted
in combination with or in continuation of any othénd of leave, subject to any limit on the aggtegda
period of absence, as may be prescribed in suels.cas
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7. Grant of leave beyond the date of retirement and itthe event of resignation

(1) No leave shall be granted beyond the date on wanitlember of the staff must compulsorily

(i)

(ii)

(iii)

retire.

Provided that the authority empowered to grantdeaay allow any member of the staff who
had been denied earned leave in whole or in parhazount of exigencies of service, the
whole or any portion of the earned leave so deeigh though it extends to a date beyond the
date on which such member of the staff must conopilysetire :

Provided further that a member of the staff whag®gise has been extended in the interest of
public service beyond the date of his compulsotiyenment, may be granted earned leave as
under:-

During the period of extension any earned leave idueespect of the period of such
extension, and to the extent necessary, the edeagd which would have been granted to
him under the preceding proviso had he retirecherdiate of compulsory retirement ;

After the expiry of the period of extension :

(@) The earned leave which could have been grantethtaihder the preceding proviso,
had he retired on the date of compulsory retireméiminished by the amount of
such leave as availed of during the period of esiten) and

(b) Any leave earned during the period of extensieimas been formally applied for as
preparatory to final cessation of his duties infisight time during the period of
extension and refused to him on account of exigenaf public service;

In determination the amount of earned leave duengthe period of extension, the earned
leave, if any, admissible under the preceding pmeghall be taken into account.

Note: For the purpose of this paragraph, a membereokthff may be deemed to have been denied

leave only if a sufficient time before the datewaimich he must compulsorily retire or the
date on which his duties finally cease he has eifitnenally applied for leave and been
refused it on the ground of exigencies of servicdas ascertained in writing from the
sanctioning authority that leave if applied for Wwbwot be granted on the aforesaid
ground.

(@ If any employee of the Institute resigns, he shatl be granted either prior or subsequent to

his resignation, any leave due to his credit. Rtedithat the Director, may, in any case, grant
leave to an employee prior to his resignation thi& opinion of the Director, the circumstances
of the case justify such grant of leave.

8. Conversion of one kind of leave into another leave

@

@

At the request of a member of the staff the sanitgpauthority may convert any kind of leave

including extra ordinary leave, retrospectivelyoird leave of different kind which may be

admissible as on the day on which the member &f gtaceeded on leave, but the member of
the staff cannot claim such conversion as a matteght.

If one kind of leave is converted into another #mount of leave salary and allowances
admissible shall be recalculated and the arrealesaot salary and allowances paid or amounts
overdrawn recovered, as the case may be.
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9. Rejoining of duty on return from leave on medical gounds

10.

11.

12.

13.

A member of the staff who has been granted leavaedtical certificate shall be required to produce a
medical certificate of fithess before resuming duty

Rejoining of duty before the expiry of leave

Except with the permission of the authority whichrged the leave, no member of the staff on leave
may return to duty before the expiry of the perdbdeave granted to him.

Absence after expiry of leave

(® Unless the authority competent to grant leave @gdhe leave, a member of staff who remains
absent after the end of leave is entitled to nedesalary for the period of such absence and that
period shall be debited against his leave accosithaugh it were half pay leave, to the extent
such leave is due, the period in excess of suste ldae being treated as extraordinary leave.

@ Wilful absence from duty after the expiry of leaemders a member of staff liable to disciplinary
action.

General

(@ Leave should always be applied for and sanctioméalé it is taken except in cases of
emergency and for satisfactory reasons.

(@ Continuous temporary service followed by permasentice without any break shall be included
in permanent service for the purpose of computaifdeave.

Kinds of leave

The following kinds of leave shall be admissiblertembers of the staff:
(a) Casual Leave

(b) Special Casual Leave

(c) Special Leave

(d) Half-pay Leave

(e) Commuted Leave

() Earned Leave

(9) Extra-ordinary Leave

(h) Maternity Leave

(i) Paternity Leave

() Leave to a female member of staff on adoption dfikl
(k) Hospital Leave

() Quarantine Leave

(m) Leave-not-due

(n) Sabbatical Leave

(o) Study Leave

(p) Child Care Leave (CCL)
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14. Casual Leave

(1) Casual Leave is not earned by duty. A member oftat on casual leave is not treated as absent
from duty and his pay is not intermitted. Casual/ecannot be claimed as of right and its grant is
always subject to the exigencies of service angestito a maximum of eight in the aggregate in a
Calendar year.

(@ Casual Leave may be granted at the discretioneokémctioning authority, as and when occasion
arises, provided that the total period of absenctuding Saturdays, Sundays and other holidays
intervening, prefixed or suffixed shall not ordimarexceed eight days at a time. Saturdays,
Sundays and holidays, whether intervening, prefiseduffixed shall not be counted as casual
leave.

(3 Casual leave cannot be combined with any other &ihelave.
15. Special Casual Leave

(1) Special Casual leave, not counting towards ordiRayual Leave, may be granted to a member of
the staff when heis

()  Summoned to serve as Juror or Assessor or to gideree before a court of law as a
witness in a civil or a criminal case in which pidvate interests are not at issue;

(i)  deputed to attend a reference Library of otheritlitst or Conferences and scientific
gatherings of learned and professional societi¢sdannterest of the Institution;

(i)  required to be absent for any other purposes apgrdoy the Board of Governors for
categories of staff.

(@ The period of such leave admissible in a year grdiinarily not exceed fifteen days but should,
however, be sufficient to cover the period of alssemecessary. The conditions under which such
leave will be granted, if necessary, be laid dowthe Board.

16. Special Leave

Members of the staff deputed for practical trainimgr out of country shall be entitled to spetéalve
as may be determined by the Board in each case :

Provided that Sabbatical Leave shall be admissibéeTeaching Staff or Faculty Member —
(i) After completion of six years’ continuous servigenmore with the Institute,

(i) Where he avails of special leave, after the corngledf six years’ service or more with the
Institute after his return from such special leadwd;in any case such leave shall not exceed three
times (inclusive of special leave in case suchddaas been granted) during the entire service of
such member.

17. Half-Pay Leave

(1) The half-pay leave admissible to a member of théf # respect of each completed year of
service shall be 20 days and credited in advantieeatte of 10 days ori'January and 10 days
on T July.

The credit for the half-year in which an employsejppointed will be at the rate of 5/3 days for
each completed calendar month of service he i$ylikerender in the half- year in which he is
appointed.

(@ Half-pay leave may be granted to a member of th& sin medical certificate or on private
affairs. No half-pay leave may be granted to a nemndd the staff in temporary appointment
except on medical certificate:
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Provided that in case of a temporary member of, stafhalf-pay leave will be granted unless the
authority competent to sanction leave is readyelete that the staff will return to duty on the
expiry of the leave, except in the case of a stetfiib has been declared completely and

permanently incapacitated for further service bylive authorities.

18. Commuted Leave
(@ Commuted leave not exceeding half the amount oh#tiepay leave may be granted on medical
certificate to a member of the staff subject toftlowing conditions.
@ When commuted leave is granted, twice the amoustioi leave shall be debited against the
half-pay leave account.

() The total duration of earned leave and commuteeeléaken in conjunction shall not exceed
240 days provided that no commuted leave maybeteptaimder this provision unless the
authority competent to sanction leave has reastaelisve that the staff will return to duty

on its expiry.
(@ Half-pay leave up to a maximum of 180 days may Imvad to be commuted during the entire

service where such leave is utilised for an apptaa@urse of study such as a course which is
certified to be in public interest by the leavedaming authority.

19. Earned Leave
(1) Earned leave admissible to members of vacatioh staf

() During the period of one academic year, the pesfochcation for an employee entitled to it
will be 60 days.

(i) In case such a member of staff is required to neroaiduty during the whole or any part of
the vacation he shall be eligible to the followargount of earned leave on full pay :

Duration of duty Eligibility to Earned Leave on Full Pay

during Vacation

Entire Vacation 30 days

Part of Vacation
Number of days of the entire vacation

(@ Earned Leave admissible to members of the non-eecsiiaff

(i) The earned leave admissible to a member of thé etakr than vacation staff, shall be 30
days in a Calendar year.

(i) Leave account of every said employee shall beiteckdvith earned leave in advance in
two instalments of 15 days each on the first Janaad first July every year.

(i) The leave at the credit of an employee at the addsbe previous half year shall be carried
forward to the next half year, subject to the ctodithat the leave so carried forward plus
the credit for the half-year do not exceed the maxn limit as laid down government

from time to time.
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(3 Limits of accumulation and grant (applicable toraimbers of the staff)

(i) Earned leave can be accumulated up to days adiiegeoy Government of India from
time to time.

(i)  The maximum amount of earned leave that can bdaegitdan a member of the staff at a time
shall be 180 days. Earned leave may be grantealfferiod exceeding 180 days if the entire
leave so granted or any portion thereof is spetdidel India, Bangladesh, Bhutan, Burma,
Sri Lanka, Nepal and Pakistan, provided that weemed leave exceeding 180 days is so
granted the period of such leave spent within InBengladesh, Bhutan, Burma, Sri Lanka,
Nepal and Pakistan, shall not in the aggregateeekt80 days.

(i)  Accumulated earned leave may be availed at a tirg® mnumber of days as prescribed by
Government of India from time to time in the ca$éeave preparatory to retirement.

20. Extraordinary Leave:

(@ Extraordinary leave shall always be without leaakauy and may be granted when no other kind
of leave is admissible or when other leave beindmiasible, the member of staff concerned
specifically applied in writing for the grant atteaordinary leave.

@ The period of extra-ordinary leave shall not cofort increment except when such leave is
granted due to sickness on medical certificat@opéirsuing higher studies, provided that in case
of any doubt whether the extraordinary leave takes for pursuing higher studies or not, the
decision of the Board shall be final.

@ (a) Except in the of case of a permanent emplayeeduration of extra- ordinary leave on any
one occasion shall not exceed the following limits

0] three months

(i) six months, in cases of employee who has completedyear’s continuous service on
the date of expiry of the leave admissible to hider the rules, and his request for such
leave is supported by a medical certificate.

(i) Eighteen months where the employee is sufferingn ftoberculosis, leprosy or cancer
and undergoing treatment in a recognised clinierafer a specialist.

(b) Where an employee, other than a permanent gew|dails to resume duty on expiry of the
maximum amount of extra-ordinary leave grantediin, lor where such an employee who
was granted a lesser amount of extra-ordinary |#zee the maximum amount admissible to
him, remains absent from duty for any period whi¢bgether with the period of
extraordinary leave granted to him exceeds thd limito which he could have been granted
extra-ordinary leave under sub-rule (a), he shalless the Board in view of the exceptional
circumstances of the case otherwise determinegbmed to have resigned his appointment
and shall cease to be in institute employ.

@ The authority empowered to grant leave may commeitespectively period of absence without
leave into extraordinary leave.

21. Maternity Leave

@® (a) Maternity leave may be granted to a woman merabthe staff with less than two surviving
children on full pay for a period of 180 days fréime date of its commencement.

(b) Maternity leave not exceeding 45 days may hisgranted to a woman member of the staff
(irrespective of the number of surviving childrear) full pay during her entire service in
cases of miscarriage including abortion on proauctif medical certificate.
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22.

23.

24.

25.

@ Maternity leave shall not be debited to the leas@ant. Maternity leave may be combined with
leave of other kind except casual leave but anydespplied for in continuation of maternity
leave may be granted only if the application isgguped by a medical certificate.

Paternity leave

@® A male staff member with less than two survivingldien may be granted Paternity Leave for a
period of 15 days, during the confinement of hifevior childbirth, that is, up to 15 days before, o
up to six months from the date of delivery of thdd:

@ The Paternity leave may be combined with leavengfather kind except Casual Leave.
@ Paternity leave shall not be debited to the leageuant.
Leave to a female member of staff on adoption ofehild

A female staff member on adoption of a child, maydbanted leave of the kind due and admissible
(including Leave Not Due and Commuted Leave noeeging 60 days without production of medical
certificate) for a period up to one year or tilich time the child is one year old, whichever idiea
However this facility will not be admissible in @she is already having two surviving childrenhat t
time of adoption.

Hospital leave

(1) Hospital leave may be granted to a member of thfé whder medical treatment for illness or injury
if such illness or injury is directly due to riskscurred in the course of his official duty. This
concession will be available to such members ofsth#, the nature of whose duties expose them
to such illness or injury and whose appointing arith is the Director.

(@ Hospital Leave may be granted on leave salarygeitlverage or half average as the authority
granting it may consider necessary.

(3 Members of staff eligible for Hospital leave wik lentitled to such leave without any restriction on
the quantum of leave and the leave can be graotesi€h period as it considered necessary by the
authority competent to grantit.

(@ Hospital leave is not debited against the leavewticand may be combined with any other leave
which may be admissible, provided that the totaigakeof leave after such combination shall not
exceed 28 months.

Quarantine Leave

(@ Quarantine Leave is granted when a member of ist@ifecluded under orders of the competent
medical authority from attending office in consegce of an infectious disease in his family or
household. Such leave can be granted only on ti§icze of a medical or public health officer.
Maximum duration of Quarantine leave is ordinatiienty one days and may be extended up to
thirty days in exceptional circumstances. Any abeebeyond these limits has to be treated as
regular leave. A member of staff on Quarantine deiavnot treated as absent from duty and his
pay is not interrupted.

@ Quarantine leave is not admissible if the membestaff himself is suffering from an infectious
disease.

@ Cholera, Small pox, Plague, Diphtheria, Typhus feed Cerebrospinal Meningitis can be
treated as infectious diseases for the grant ofr@ptiae leave. In the case of Chicken pox,
however, no Quarantine leave can be granted utilesidealth Officer considers that in view of
some doubt about the nature of the disease theeason for grant of such leave.
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26. Leave-not-due

(1 Leave-not-due is admissible when no other kindkaf/é is due and admissible.

(2 Save as in the case of leave preparatory to regmeneave-not-due may be granted to a
permanent member of staff both on medical certdiand on private affairs for a period not
exceeding 360 days during his entire service owtto€h not more than 180 days in all can be
on private affairs.

(3 Leave-not-due shall be granted to a member of etdff if the sanctioning authority is satisfied
that there is reasonable chance of the membemfifrsturning to duty on expiry of leave and
shall be limited to half-pay leave which he is lik& earn thereafter.

@ A member of staff while on Leave-not-due is entitte the same leave salary as during half-pay
leave.

27. Sabbatical Leave
(1) Sabbatical leave shall be admissible to a memb&eathing Staff or Faculty Member
(i) After completion of six years or more of continu@asvice with the Institute;

(i) Where he availed of special leave or deputationafgseriod of one year or more, after
completion of six years or more of service with thetitute after his return from such
special leave.

@ In no case Sabbatical leave shall exceed threestiueng the entire service of the Teaching
Staff or Faculty Member.

(3 Sabbatical leave may be granted for one or motkeofollowing objects, namely :
(@ To conduct research or advanced studies in Indidrarad,
(b) To write text books, standard works and otherdiigre,

(c) To visit or work in Industrial concerns and teclatidepartments of Government to gain
practical experience in their respective fields,

(d) To visit or work in a University, Industry or Govenent research laboratories in India and
abroad, and

(e) Any other purposes for the academic developmethefTeaching Staff/Faculty Member, as
approved by the Board of Governors.

@ The grant of sabbatical leave shall be subjedieédallowing conditions, namely :

(@ The period of sabbatical leave shall not exceedyeae at a time including vacations, if any
but the Board may grant in addition any other legweo a maximum of 120 days which the
member might have earned during the service dn8igute ;

() A member of the Teaching Staff or Faculty Membeallsuring the period of sabbatical
leave, be paid full salary and allowances as adoiésander the normal rules but he shall not
be entitled to any travelling allowance or any axlowances in India or abroad ;

(c) No substitute shall be appointed in the vacancylaadvork shall be shared by the other
members of the faculty;

(d) A member of the Teaching Staff or Faculty Membeallshot undertake during the period of
sabbatical leave, any regular appointment undem#mr organisation in India or abroad; he
shall, however, be free to receive a scholarshifellowship or bursary or any other ‘ad
hoc' honorarium other than his regular employment.

(e) A member of the Teaching Staff or Faculty Membaailavg sabbatical leave shall furnish a
bond in the prescribed form to serve the Instifotea minimum period of three years on
return to duty.
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28. Study Leave
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Study Leave is granted to a staff member with ass lthan five years of continuous regular
service for undergoing a special course consisifritjgher studies or specialised training in
a professional or technical subject having a diaect close connection with the sphere of his
or her duties or being capable of widening his@rtind in a manner likely to improve his
ability.

Course should be certified to be of definite adagatto the Institute from the point of view
of public interest.

The competent authority to grant leave should agptbe particular study or study tour.

The staff member on his or her return should sulanfiill report on the work done during
study leave.

Study leave is not admissible

@ for studies outside of India if facilities for sustudies exist in India;
(9) to an official due to retire within three yearsreturn from the study leave;
© to same official with such frequency as to remowe fiom contact with his regular

work or cause cadre difficulties owing to his alzgean leave.
Maximum period of study leave which may be grarsieall be
@ 24 months in the entire service period; and
(9) ordinarily twelve months at any one time.
Study leave shall not be debited to the leave adcou

Study leave may be combined with any other leavee Hut maximum period of continuous
absence, including vacation, if any but excludirgaordinary leave, should not exceed 28
months generally, and 36 months for study leadingi.D. degree.

Requisite Bonds in the prescribed forms are reduicebe executed by the staff member
before proceeding on study leave. The bond amoilintevdecided by the Board.

If the course falls short of the study leave, tiecial should resume duty on conclusion of
the course; or the excess period may be treateddasary leave with the leave sanctioning
authority’s prior approval.

Leave Salary:

@ Outside India: Pay last drawn plus Dearness AllmgartHouse Rent Allowances,
and in addition, Study Allowance admissible;

(0) In India: Leave salary will be equal to pay lasawin plus Dearness Allowance,
House Rent Allowances. No study allowance admigsibl

© Stipend, scholarship or remuneration for any geretemployment during the
period of study leave should be adjusted agairstléve salary subject to the
conditions that the leave salary will not be ldsmntthat admissible during half pay
leave.

29. Child Care Leave (CCL)

Admissible to women employees as per Governmelmidad rules

30. Salary during vacation and leave salary

(1) An employee of the Institute entitled to vacatitialsbe eligible for pay and allowances at full
rates during the period of vacation.
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31.

32.

33.

34.

35.

36.

37.

)

®3)

(4)
()

A member of the staff who proceeds on earned leha# be entitled to leave salary equal to the
pay drawn immediately before proceeding on leave.

A member of staff on half pay leave or leave-not-thuentitled to leave salary equal to the half
amount specified in sub-paragraph (2).
A member of the staff on commuted leave is entitteldave salary equal to sub-paragraph (2).
A member of the staff on extraordinary leave iseritled to any leave salary.

Limit of total Absence

A member of staff ceases to be in service of tiséitlrte if he is continuously absent from duty for
five years, whether with or without leave, unle$® tVisitor, in view of the exceptional
circumstances of the case otherwise determines.

Cash payment equivalent of leave salary in case @éath in service

In case an employee dies while he is in service,cdsh equivalent of the leave salary that the
deceased employee would have got had he gone desddi® earned leave on the date of death,
shall be given to his family subject to axmmum of leave salary for 300 days (including the
number of days for which encashment has been all@a\ang with Leave Travel Concession while
in service).

Cash payment in lieu of unutilized earned leave othe date of retirement.

An employee may be paid cash equivalent of leal@ysadmissible in respect of the period of
earned leave at his credit at the time of retiredno@n superannuation in one lump sum as a onetime
settlement subject to a maximum of 300 days (inoydhe number of days for which encashment
has been allowed along with Leave Travel Concessiuite in service) and further subject to other
conditions laid down by the government from timéinee.

Leave preparatory to retirement

A Government servant may be permitted by the authoompetent to grant leave to take leave
preparatory to retirement to the extent of earmaé due, not exceeding 300 days together with
half pay leave due, subject to the condition thehsleave extends up to and includes the date of
retirement.

Persons re-employed after retirement

In the case of a person re-employed after retiréntie& provisions of these rules shall apply deeif
had entered Institute service for the first timetloadate of his re-employment.

Power to relax

Where the Board is satisfied that the operatioaryf of these rules causes undue hardship in any
particular case, the Board may, for reasons toelserded in writing, dispense with or relax the
requirements of that rule to such extent and stliesuch exceptions and conditions as it may
consider necessary for dealing with the case ustgnd equitable manner:

Provided that no such order shall be made excdpttive concurrence of the Visitor.
Interpretation

Wherever any conflict or doubt arises as to therpretation of these Schedule, the Board’s decision
in such cases shall be considered as final andngjrah all concerned.

[F. No. 24-8/2017(Sectt.)/T.S.-1]
R. SUBRAHMANYAM, Addl. Secy. (TE)



